2915 Calling attention to
Matter of Urgent Public
Importance
Time permutung, L propose also, as
I stated yesterday, to bring before
this House the University Grants Com-
mission Bill for reference fo a Joint
Committee.

CALLING ATTENTION,TO MATTER
OF URGENT PUBLIC IMPORTANCE

Ban oN ExrorT oF TAPIOCA STARCH
anp Froum

Shri A. K, Gopalan (Cannanore):
Under Rule 215, I beg to call the atten-
tion of the Minister of Food and Agri-
culture to the following matter of
urgent public impprtance and I request
that he may make a statement there-
on:

“The necessity for immediate
removal of ban on export of tapi-
oca starh and flour to Continents in
order to offset the growing steep
fall in prices of tapioca, ruining
lakhg of cultivators and increasing
tremendously unemployment among
agricultural and industrial workers
in Travancore-Cochin State and io
Malabar district of Madras State.”

The Deputy Minister of Food and
Agriculture (Shri M. V., Krishnappa):
A short notice question was also receiv-
ed in this connection from Shri
Matthen and Shri A. M. Thomas and
the position is as follows:

The recent decline in prices of tapio-
ca has not been confined to that
commodity alone; prices of almost all
agricultural commodities have under-
gone decline in recent months. As a
matter of fact, it is not recently that
prices of tapioca have fallen but
that the downward trend began
several months ago. The prices
indeed, have been virtually steady for
the past few months. Since tapioca
constitutes an important subsidiary
food in Travancore-Cochin, the State
Government of Travancore-Cochin has
been anxious to preserve the available
supplies in the State for the consump-
tion of the poorer sections of the popu-
lation. It was at the instance of the
Travancore-Cochin Government that the
export of tapioca outside India has not
been permitted. Until very recently,
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even the export of tapioca outside
Travancore-Cochin to other States re-
mained banned; this ban on inter-
State movement was lifted only about
a month ago. With a view to prevent-
ing the ces from £al} an und
low Ie\rel.“lrl the Governmen ‘-ﬂltﬂ oL - uly
have now decided to penml the mi
of 10,000 tons of tapioca flour and 2,000
tons of tapioca starch as an immediate
measure. The Government will keep
a watch on the behaviour of prices of
tapioca and its products and take suit-
able measures to safeguard the inter-

ests of both the producer and the con-
sumer.

RESOLUTION RE: REPORT OF
RAILWAY CONVENTION COM-
MITTEE
Mr. Speaker: I think the time allot-
ed for this Resolution is six hours.
The Minister of Railways and Trans-
port (Shri L. B. Shastri): Yes, Sir, T

beg to move:

“That this House approves the
recommendations contained in
the Report of the Committee
appointed to review the rate of
dividend at present payable by
the Railway Undertaking to Gen-
eral Revenues as well as other
ancillary matters in connection
with the separation of Railway
Finance from General Finance,
which was presented to Parlia-
ment on 30-11-1954",

[Mr. DEPUTY-SPEARER in the Chair}

This House is aware that a Com-
mittee of both the Houses of Parlia-
ment was set up on the 12th May
1954, by a Resolution adopted by this
House, and concurred in by the Rajya
Sabha on 1l4th May 1954, to review
the rate of dividend payable by the
railway undertaking to the general
revenues as well as other ancillary
matters connected with the separa-
tion of railway finance from the gen-
eral finance. The review indicates
that the principle underlying the
separation of railway finance from
the general finance has worked satis-
factorily during the period of five
years and has enabled the railways to
discharge their obligations effectively,
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In regard to the payment of divi-
dend to the general Trevenues, the
Committee have carefully considered
the important issue whether Railways
should be treated as a commercial
concern with ;tb= revenues Bs
the wwcowher of the undertaking
" interested in securing a fair return on
the capital invested or whether the
railways should be treated as a pure-
Iy public utility concern with no pro-
fit motive, paying the minimum rate
of interest chargeable on the capital
invested. The Committee have come
to the conclusion that the railways are
not to be treated purely either as a
commercial concern or as a public uti-
lity service without any return on the
investment, but that a balance should
be struck between these two aspects.
Having regard to the financial pros-
pects of the railway undertaking
during the next five years as well as
the needs of the general revenues for
financing developmental expenditure
in the country, the Committee have
recommended that the present rate of
dividend should remain unaltered for
another period of five years. They
have, however, felt it necessary to
afford some relief to the Railway

Finance in the matter of computation -

of the amount of the dividend pay-
able. The relief will take the shape
of:

(i) the railways paying dividend on
the element of over-capitalisation
which has taken place due to the
haphazard growth of capital structure
of the Indian Railways, at the average
rate of interest charged by the Gov-
ernment of India to the C cial
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year of opening the line for traffic,
the deferred amount being repaid
from the sixth year onwards.

As the Members would Kave notic-
ed, the recommendations of the
present Convention Committee seek
merely to streamline the provisions
of the 1949 Resolution in the light of
actual workin® and the future finan-
cial prospects of the railway under-
taking. The financial position and the
financial structure of the railways
has further been sought to be streng-
thened by extending the principle
recognised by the Convention of 1949
that the over-capitalisation of the
undertaking should be arrested by
raising the standard of remunerative-
ness for incurring capital expendi-
ture. Besides, the moratorium on the
dividend payable on the outlay on
new lipes to which I have already
referred, would afford some imme-
diate relief to railway revenues and
encourage construction of new lines.

The Committee have also recognis-
ed the need for efficient maintenance
of physical assets of the railway
undertaking and have, therefore, pro-
posed that the annual contribution to
Depreciation Reserve Fund should be
raised to Rs. 35 crores as against
Rs. 30 crores actually appropriated
during the last five years.

The need for continuing the Deve.
lopment Fund for providing amenities
to railway clientele and railway
labour and thereby preventing over-
capitalisation is fully recognised. In
view of the lean prospects of appro-
priations to the Development Fund in
the next five years for financing

Departments from year to year. This
element will precisely be assessed by
the Railway Board, though it is esti-
mated to be Rs. 100 crores approxi-
mately.

(ii) reducing the dividend payable
on the capital-at-charge of new lines
# a lesser rate, viz,, the average rate
of interest charged to the Commer-
dial Departments and by declaring a
moratorium in respect of dividend
payable on the capital invested on
sew lines during the period of cons-
truction and up to the end of fifth

develor tal expenditure, the Com-
mittee have recommended that money
could be advanced by way of loan
from general revenues to the rail-
ways for utilisation on projects of a
developmental nature. The railways
will pay interest on this loan to the
general revenues at the average rate

chargeable to Commercial Depart-
ments.
On the one hand, the financial

position of the railway undertaking in
the years to come may not be so
buoyant as to justify any increase in
ite obligations to general revenues,
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pay there may be some justification
for a decrease therein so that more
resources become available for expan-
sion of rail facilities. On the other
hand, the needs of general revenues
for additional resources during the
second Five Year Plan, which will be
of a greater magnitude than the first
Five Year Plan, cannot be ignored in
the larger interests of the country.
The House will thus appreciate that
the recommendations of the Com-
mittee seek to achieve a balance be-
tween the needs of the railways and
the needs -of the general revenues.

1 commend the Resolution to the
House.

Mr. Deputy-Speaker:
moved:

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
at present payable by the
Railway Undertaking to Gen-
eral Revenues as well as other
ancillary matters in connection
with the separation of Railway
Finance from General Finance,
which was presented to Parlia-
ment on 30th November, 1954,"

Shri N. Sreekantan Mair (Quilon—
cum—Mavelikkara): I beg to move:

That in the original resolution, the
following be added at the end:

“with the modifications:

(a) that the present rate of divi-
dend in Recommendation No.
2 being too exorbitant, only
34 per cent. dividend need be
paid for the next flve years;
and

(b) that in Recommendation No.
7, it is necessary to earmark
a minimum of rupees four
crores instead of rupees three
crores for expanding the
scope of amenities to include
‘all users of Railway trans-
mﬂ’-“
Shri Damodara Menon (Kozhikode)
I beg to move; *

That in the original resolution, the
following be added at the end:

Resolution
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“with the modifications:

(a) that the rate of dividend at
present payable by the Rail-
way Undertaking to the Gen-
eral Revenues be reduced to
318 per cent. of the capital
at charge ard the imipor ad-
justments suggested by the
Committee in the calculation
of the capital at charge and
arriving at the total of the
dividend payable to Govern-
ment be not accepted; and

(b) that instead of rupees three
crores, a minimum of rupees
five crores be earmarked per
annum on the account of the
development fund.”

Dr. Lanka Sundaram: (Visakhapat-
nam): Sir, I had gone out on some
urgent business; I request I may be-
allowed to move my amendment.

Mr. Deputy-Speaker: He may.

Dr. Lanka Sundaram: I beg to
move:

That for the original resolution, the
following be substituted: °
“That this House having ex-
amined the recommendations con-
tained in the Report of the Com-
mittee appointed to review the
rate of dividend at present pay-
able by the Railway Undertaking
to General Revenues as well as
other ancillary matters in con-
nection with the separation of
Railway Finance from General
Finance, which was presented to
Parliament on 30th November,
}954. recommends that a further
investigation be made into the
meanner in which depreciation is
gought to be charged by the Rail-
ways and also recommends the
rationalisation of freights on the
principle of one rate for one in-
srl;sﬁw everywhere in the coun-
Mr. Deputy-Speaker: Amendments
moved:
(1) That in the original resolution,
the following be added at the end:
“with the modifications:
{a) that the present rate of divi-
* dend in Recommendation No.
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[Mr. Deputy Speaker ]
2 being too exorbitant, only
34 per cent. dividend need be
paid for the next five years;
and

{b) that in Recommendation No.
7, it is necessary to earmark
& minimum of rupees four
crores instead of rupees three
i crgres for expanding the
' scope of amenities te include,
‘all users of Railway trans-
port“!l
(2) That in the original resolution,
the following be added at the end:
“with the modifications:
(a) that the rate of dividend at
present payable by the Rail-
. way Undertaking to the Gen-
i eral Revenues be reduced to
3-18 per cent. of the capital at
charge and the minor adjust-
ments suggested by the Com-
mittee in the calculation of the
capital at charge and arriving
* at the total of the dividend
payable to Government be
not accepted; and

(b) that instead of rupees three
crores, 8 minimum of rupees
five crores be earmarked per
annum on the account of the
development fund.”

(3) That for the oﬁgh‘m“i resolu-
tion, the following be substituted:

“That this House baving ex-
amined the recommendations con-
tained in the Report of the Com-
mittee appointed to review the
rate of dividend at present pay-
able by the Railway Undertaking
to General Revenues as well as
other ancillary matters in con-
nection with the separation of
Railway Finance from General
Finance, which was presented to
Parliament on 30th November,
1954, recommends that a further
investigation be made into th_e
manner in which depreciation is
sought to be charged by the
Railways and also recommends
the rationalisation of freights on
the nrinciole of one rate for one
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industry everywhere in the coun-
try"’

The time allotteq for this motion is
six hours. This is & Resolution and
according to our rules a Member can
take fifteen minutes, though the
Mover himself in this case has not
taken so much. So, I would lay it
as 20 minutes for Leaders of Groups
and 15 minutes for the others.

Shri Damodara Menon: Those who
have moved amendments may be
given more time.

Mr. Deputy-Speaker: I am sure
every hon. Member will get a chance
to speak.

Shri Tulsidas (Mehsana West): I
would like to express my views on
the Report of the Railway Conven-
tion Committee. Though I was a
Member of this Committee, 1 have in
several instances differed from the
majority of the Committee. There is a
convention, no doubt healthy, that
the report of the Committee should,
as far as possible be unanimous and
no Minute of Dissent should be ap-
pended. I, therefore, could not ap-
pend a Minute of Dissent, and I had
to agree to your suggestion, you being
the Chairman of this Committee, that }
could express my views on the floor
of the House.

Mr. Deputy-Speaker: The hon.
Member need not put it that way.
He can say now whatever he wants
to. Whatever transpires in a Com-
mittee is supposed to be confidential,
in order to avoid comment outside.
Hon. Members serving in the Com-
mittee would be embarrassed if what
all transpires in a Committee is given
out. After all this Report has to be
accepted by the other Members of
the House; so he can say whatever
he wants. He started with a pream-
ble that he was not in a position to
append a Minute of Dissent. He can
expres; here whatever he wanted to.

Shri Tulsidas: 1 have always been
feeling that the accounts of the Rail~
ways have not been kept in a com-
mercial manner, or proper accounting



2923 Resolution re:

manner. Whenever any  expendi-
ture, particularly of a capital nature
is incurred, it is added to the capital
at charge, while a number of items
of expenditure which can normally
be considered as capital expenditure
is debited to the Depreciation Fund.
As the Railways have to expand, the
expenditure on the new works are
added to the capital at charge. This
expenditure does not earn anything,
while on the other hand the Railways
have to pay to the general revenues
the 4 per cent. interest on the capital
expenditure. Sir, it has been said
that the general revenues have to
borrow the money and finance the
railways and therefore, the railways
must pay for the borrowings from
the general revenues. I would in
this connection like to bring to the
notice of the House that there are
several undertakings of Government,
different corporations, and all these
corporations have capital which is
called a block capital where no fixed
rate of interest is allowed to be
charged, while on the working capital
or the loan capital, the general reve-
nues charge a rate of interest which
is higher than what the railways can
pay.

The fundamental fact is that in the
Railway Undertakings there is ne
block capital, All the capital is loan
capital. Therefore, the railways have
to pay 4 per cent. on the entire block
or loan capital. The Railway Con-
vention Committee of 1949 made =&
specific  recommendation that there
should not be block capital as well as
loan capital. It is possible that the
total block amount of the railways is
to the extent of Rs. 1,000 crores and
the loan capital is Rs. 900 crores.
Therefore, the Rs. hundred crores is
block capital. I refer to that point
because this Rs. 100 is not block
capital as it is termed to be, but loan
capital. ,

You say that an undertaking has
got a fixed capital of one thousand
crores. No undertaking can be run
when the amount of capital is financ-
ed to the extent of 90 per cent. of loan
capital. Therefore, I consider that the
accounting is not In a way as it
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ought to be, because it does not give
us a clear picture. I do not plead for
the railways because I have so many
things to say agaimst the railways’
working. But I do like to say that
the accounts of the railways have to
be put on a proper commercial basis.

There is another aspect with regard
to the Depreciation Fund. Even the
Railway Convention Committee of
1949 in their observations pointed out
that the Depreciation Fund is not
really a depreciation fund in the
sense it is understood. They have said
that the Depreciation Railway Fund
should be replaced by a renewal re-
placement reserve fund. Here again,
according to the information the De-
preciation Fund is calculated on the
basis of the replacement and renewals
for future years. And, it is provided
accordingly. Otherwise, on the basis
of the diminishing effect of the capita}
assets the Depreciation Fund has no
comparison whatsoever. Now, if you
compare the Rs. 900 crores as the
block which stands today, considering
the income-tax the normal deprecia-
tion whether it is on the buildings or
other assets, it cannot be more than
5 per cent. That is what I under-
stand. The railways also should
consider that on the average of the
total block it cannot be more than 5
per cent. I can see that 5 per cent.
may be depreciation for the year. In
calculating 5 per cent. of the total
block, the minimum depreciation
should be calculated at nothing less
than Rs. 45 crores. We have been
calculating Rs. 30 crores uptill now.
The recommendation of the Committee
is that the Depreciation Fund should
now be added over and that it should
be Rs. 35 crores. It is also the view
of the Railway Ministry that the
block of the railways will go up with-
in the next five years to the extent
of Rs. 1,200 crores. Even if you take
into consideration five per cent. on the
increased block, even then it will
come to about Rs. 11 crores as an
average for the next five years and it
will be nothing less than Rs. 41 crores
if it is added to the Rs. 30 crores that
has been calculated uptill now.
Therefore, what I maintain is that this
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Depreciation Fund should not be
considered as a Depreciation Fund but
should be named as “Renewals and
Replacement Fund”, because, other-
wise it gives a completely different
picture.

Now, coming to the question of
over-capitalisation, the Committee
has decided and it says that the gen-
eral revenue is definitely giving a
favour for the railways and that the
average borrowing rate should be
charged on this over-capitalisation.
What is the total amount of over-
capitalisation according to the Com-
mittee? It is Rs. 100 crores. This
over-capitalisation is not on account of
tangible assets, but is due to several
expenditure which had to be incurred
in earlier stages and it is also on ac-
count of taking over of different rail-
ways for which .payments may be
made from here with regard to the
difference in exchange rates. There
are no tangible assets of Rs. 100
crores. Even on this Rs. 100 crores,
the railways have to pay 3.18 per
cent. That again is a burden on the
railways,

When I was pointing out this, it
has been said that I am trying to re-
duce the burden on the railways. My
point is that the railways must show
that the accounting is done on a pro-
per basis. We can then judge whe-
ther the railways are working effl-
ciently or not and whether the com-
munity at large benefits from
this undertaking. Otherwise, the
picture is dark and we do not actual-
ly know how the railways are work-
ing. On the one hand the railways
have to go on paying four per cent.
on the entire block of the loan capital
and also including the intangible
assets, plus, according to the figures
given there will be a deficit for the
next five years and the railways will
have #o0 debit that deficit again to the
funds which are there, so that at the
end of the five years almost all the
funds will be wiped off. That will
be the state of affairs as it looks. I
do not know how any undertaking can
run without any funds available
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after 5 years except the depreciation
fund which will be to the extent of
Rs. 35 crores. At the end of 5 years
all other funds will be more or less
wiped off. ‘what will be the effect of
this? The effect will be, the hon.
Railway Minister will come forward
either in the next Budget or after-
wards to increase the railway fares
and freight rates. What will happen
when the railway freights and fares
are increased? The burden will be on
the community. Railways are not
existing merely for getting more
revenue; they work on the public
utility basis. Railways should not be
considered merely as a source of
revenue. If the railway freights and
fares are increased then the posi-
tion is that, not only it will put a
burden on the community at large,
but will also have its effect on the
different industries which will have
to pay more for getting the raw
material, They will have to pay
more for coal and automatically our
manufacturing costs will go up. I
feel that if production costs are going
to mount up in our manufacturing in-
dustries, then it is bound to have an
effect on the entire community.

Besides, we are today on the thres-
hold of increasing our industrial
potential in the country. We are also
trying to develop our foreign markets.
If the railway freights go up the
whole economy will have a deterrent
effect. Therefore, unless and until
the railway accounts are kept in a
proper manner, one cannot judge whe-
ther there is any justification for in-
creasing the railway freights or the
railway fares. Unfortunately the
picture is given to us that railways
must get more resources by increas-
ing the fares and freight rates, other.

‘wise they will not be able to balance

the budget. That is why my point is
that unless this accounting is done on
a proper basis as is being done in
whatever Government undertaking
or any other undertaking in this
country, unless the accounting is
done in a similar manner, the fact
whether the railways reguire increas-
ed railway fares or increased frelght
rates cannot be properly judged.
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Now, I would like to make a
suggestion. The railways will have
nearly Rs. 900 crores of block ac-
count capital-at-charge at the end of
the five year period. I suggest that
a technical valuation survey may be
made and thereby the total capital
block of the railways may be con-
verted -into the block capital. After
that if you want to reduce it by what-
ever total depreciation which has
been provided uptil now, then that
much réduction can be put down
from the total block. The effect
will be that the total capital-at-charge
or the total loan which the general
revenues gave to the railways will be
reduced, in my opinion, to the extent
of 50 per cent. If it is reduced to the
extent of 50 per cent. then the gen-
eral revenues, naturally, will lase by
way of interest. But, in any under-
taking a shareholder does not expect
a dividend every year when that
undertaking is not making any profit.
The shareholder expeets profit when

the undertaking has a surplus. I am .

prepared to agree that if the railways
earn after paying the interest to the
general revenues on the loan capital,
then whatever surplus is left even
after providing for Depreciation Fund,
50 per cent. of that total surplus may
be given over to the general revenues
as shareholders. If that is done, then
the accounting procedure will be on
the proper basis.

Here, we have been now faced with
a situation that if general revenues do
not get the interest from the rail-
ways, then the general revenues will
also lose that much revenue so that
the general revenues will have to
consider whether any further taxation
will have to be put on the community
in  order to balance the General
Budget. Now, that is the problem.
But, HMere, as I explained, by the
m_ethod which I have. suggested, there
will not be very much. reduction. If
you see the other process, what is
happening here? The general reve-
nues will go on getting interest from
the railways, but, on the other hand,
all the funds will be going down and
we will g0 on paying the general
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revenues by ways énd medns in the
capital expenditure and the capital-
at-charge will go on increasing. I do
not know how this process will ever
apply if the Railway Convention Com-
mittee of 1949 felt that this was the
proper method: to adopt. But accord-
ing to the figures given and according
to the opinion of the Railway-Minister
then, for the next five year period,
that is, 1050-55, there was a great
scope of the railways incurring sur-
plus and that is why they have con-
tinued to have the present manner of
accounting. But according to the
figures given now, the next five year
period is such that the railways are
not going to make any surplus. There
is bound to be- deficits and if that is
50, is it not the proper time at this
stage to have the railway accounting
made on a proper basis? The future
five years are going to be such that
we will not have a surplus, but, on
the contrary, we will have a deficit.
As I explained, I feel that with the
committee’s decision, a situation has
drjsen that the railways will have to
Increase the railway freight and fares.
We have got today the Railway Rates
Committee. There is also a tribunal.
The railway rates have to be main-
tained on a basis which will not be a
burden either on the transport or on
other industries or on the community
at large. I am afraid that there has
been a great dissatisfaction with the
way in which this Committee has
been functioning and I feel that un-
less the railways are also co-ordinat-
ed with the expansion of the country,
with the economy of the country, the
economy of the country will not be
co-ordinated properly, because, on
the one hand we want to increase
industrial production and on the other
hand any increase in rates will be an
added burden. Therefore, I suggest
that whenever any change in the
railway structure is made, it should
be properly looked into from this
point of view—namely, that the eco-
nomy of the country as a whole must
function in a proper manner. I have
made my points and I would like the
House to consider them carefully. I
know the Deputy-Speaker may not be
very happy with the suggestions that
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1 have made, but I have ventured to
make them.

Mr. Deputy-Speaker: That is exact-
1y what I wanted the hon. Member
to guard against!

Dr. Lanka Sondaram: It is appro-
priate that this very important debate
should have been initiated by my
hon. friend, Shri Tulsidas who has
worked on this Joint Select Com-
mittee on the continuance of the
Railway Separation Convention of
1924 and the subsequent provisions
thereof. Shri Tulsidas is a hard-
boiled businessman, and very natur-
ally his attempt, as far as his argu-
ments were concerned, has been to
examine whether the financial health
«of the railways is sound, whether the
prospects in the immediate future are
bright, and he has given sound ans-
wers to these questions. Not being a
businessman, I will not be able to
pursue that line of argument beyond
wertain limits. With your permission,
1 propose to approach this question
from a different angle altogether,
You were the distinguished Chairman
of this very important Comrmittee
consisting of estimable colleagues of
this House and also from the other
House. As one who has worked with
you on a number of committees, Joint
Select Committees and statutory
committees, I quite realise the able
manner, and the alacrity, with which
you are able to obtain information by
cross-examining witnesses, etc. I am
rather pained to make a statemnent,
and I hope the House will bear with
me on this point. The report of the
Committee covers every nook and
corner of the railway administration,
but not even half a dozen sittings
were held by this Committee to dis-
pose of this very important guestion.
1 am not trying to cast any aspersion
on the ability or integrity of the
personnel or on the procedure of the
Committee, especially when you, Mr.
Deputy-Speaker, were the Chairman
at the Committee and, as I said, I
have worked with you on a number
of committees. But my regret is
that the technical competence of this
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Committee to go into the various
ramifications of the Railway Separa-
tion Convention has not been what it
should have been. I would have pre-
ferred that instead of a Joint Parlia-
mentary Committee an expert com-
mittee should have gone into this
question. As you would recall, when
the Railway Separation Convention
was made possible in 1924, it was
made on the basis of the findings of
a prolonged, detailed, technical en-
quiry into the railway administration
and finances. I am thoroughly aware
of that position and I am sure you will
also disagree with that point. What
I am driving at is this: in all cer-
tainty, parliamentary procedure has
become imperative that a Joint Select
Committee of this House and of the
other House should go into the gues-
tion, and to make a recommendation
on the basis of which my hon. friend,
Shri L. B. Shastri, is to bring forward
this Resolution which is on the Order
Paper this morning. But I feel very
strongly on this point, that the manner
in which this highly intricate, finan-
cial and administrative question was
disposed of even inside half a dozen
sittings is certainly not what this
House is entitled to, in terms of the
recommendations of the Committee,
and much less the country at large.
I will examine textually, some of the
observations of the Committee. I re-
gret to say that the Committee had to
lean very heavily upon the advice
tendered and the facts submitted by
the Railway Board. You were a dis-
tinguished Member of this House be-
fore the Constitution for nearly 25
years, and I remember the contribu-
tion you had made towards the eluci-
dation of the problems of the Railway
Board. Let there be no mistake: the
Railway Board is an imperium in im-
perio. It has become a completely
closed preserve.  Whatever the
attempts any Member of this House
wishes to make to go deep into its
ramifications or itg activities, the
results will not be appreciable.

1 have to draw your pointed atten-
tion to paragraph 18 of the report
that the Committee has submitted, in
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this connection. It is on the question
of what you call over-capitalisation.
I will just read the passage. The
language runs like this:

“The element of the over-capi-
talisation should be precisely as-
sessed by the Railway Board.”

* 1 regret to say that a Joint Select
Committee of both Houses of Parlia-
ment should not have arrived at this
conclusion. It is not for the Rail-
way Board to arrive at a proper as-
pessment whether the railway finan-
«¢es are over-capitalised or not. It is
for the Committee and more so for
this Parliament to assess whether it is
® fact or it is not a fact. I made an
apology for having to make this ob-
servation, because I am very much
worried about the manner in which
the recommendations of the Com-
mittee have been placed before this
House, recommendations on the
basis of which my hon. friend the
Railway Minister has brought forward
this Resolution. The language of the
Resolution is very clear:

© “....approves the recommenda-
tions contained in the Report of
the Committee appointed to re-
view the rate of dividend at
present payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the separation
of Railway Finance from Gener-
al Finance,...”

You are personally aware of the
numerous implications of every sen-
tence contained in this report, apart
from the list of recommendations of
the report itself. The result is that I
feel called upon to make this sort of
rather unusual approach on my part
to the report of the Joint Select Com-
mittee of both Houses of Parliament.

I next draw the pointed attention
of this House to paragraph 30 of the
Report in order to clinch the issue,
and in order to indicate the agony
which I had gone through while
studying the enormous literature in
relation to this subject. What does
that paragraph say? This sentence Is
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seen at the bottom of page 14 and is
continued on page 15:

“After considerahle discussion
the Committee came to the con-
clusion that in the event of the
Development Fund not being in
a position to meet the programme
of expenditure chargeable to
that Fund, from its own resources,
money should be advanced from
the General Revenues to the Rail-
ways for utilisation of those Pro-
jects or Works which are of a
developmental nature”.

This exactly, I feel, is the burden
of the speech made by Shri Tulsi-
das. A series of permutations and
combinations has been gone through
to arrive at a position in which the
hon, Minister of Railways and Trans-
port has channelled the figures into
Depreciation Fund, Reserve Fund,
Development Fund, dividend and so
on and so forth. If you permit mie to
say so, Sir, with great respect....

Mr. Depuiy-Speaker: Hon Mem-
bers ought not to feel at all embar-
rassed. I have no personal interest
in this matter; except saying anything
personal against me—that I am in-
different or indolent or something—
all other things can be said. Even
indolence can be attributed to me.

Dr. Lanka Sundaram: I ¢rave your
indulgence to say that—and I repeat
—as one .who has worked with you
in many statutory committees and
Select Committees, I mean no reflec-
tion on you and I cannot think of

making one.

Mr. Deputy-Speaker: Let there be
no embarrassment.

The Deputy Minister of Railways
and Transport (Shri Alagesan): You,
Mr. Deputy-Speaker, are the least
indolent.

Dr. Lanka Sundaram: Ignorance is
a thing which depends wupon the
degree of knowledge. My hon. friend
is just looking up. So far as ignor-
ance is concerned, I shall come to it
in a minute.
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Shrl Alagesmin: I said that the hon.
Deputy-Speaker is the least indo-
lent.

Dr. Lanka Sondaram: Then there
is no guarre! between me and my
hon. friend the Deputy Minister. 1
shall proceed.

1 p.M,

As 1 have said earlier, there are
innumerable reasons why this par-
ticular Resolution should be brought
before the House—as a Member of the
Business Advisory Committee, 1
know those reasons. It was rushed
at the last stage. I am not able to
go into them all. But the fortunes
of an undertaking—an undertaking
of the order of Rs. 800 crores—are
sought to be disposed of in this man-
ner. 1 repeat that a competent tech-
nical and expert enquiry should have
been conducted as far as the railway
and the general finances di® concern-
ed.

15 DECEMBER 1854 Report of Railway 2934

Convention Committee

Mr. Deputy-Speaker: Is the House
to understand that the hon. Member
wants that before the Convention
Committee sits—a Comrmittee of both
the Houses of Parliament—and goes
into the matter, there should be &
detailed investigation by an expert
committee so as to enable this Con-
vention Committee to come to an in-
dependent judgment apart from the
facts placed before it by the Railway
Board by way of memoranda, ete.?

Dr. Lanka Sundaram: That is the
main point. These are complicated
and highly difficult questions and
the time and the technical
gkill at the disposal of the
Select Committees are not equal to the
task. That is the main burden of
my argument. You, Mr. Deputy-
Speaker, will not misunderstand what
I have said; 1 have given an assur-
ance that I have no aspersions to cast
upon anybody, but I have liberty to
point this out: and make a general
tatement as to my dissatisfaction

Your operative recommendation
is status quo for another five years.
I have tried to draw the attention of
the House to this particular recom-
mendation. It would be found imn
their list of recommendations No. 18
{para. 37). The Ministry of Railways
ghould submit a review of the gener-
al working of the railways during
these five years to the next Conten-
tion Committee for their considera-
tion. In .other words, it is a carte
blanche to the Railway Board to
carry on for another full five years,

as it has been carrying on
the administration of the railway
system of India all along. I

regret that that this has been done
in the manner in which it has been
done. I know that this hon. House
has an opportunity to discuss the
various administrative and financial
questions relating to this great utility
undertaking of our -country every
year at the time when the demands
for railways are discussed. This is a
question for the experts; this . ought
not to be-disposed of in the manner
in which it is sought to be done.
Coming to my own amendment, I
would like to go on in'a more de-
tailed manner, *

about the manner in which this Com-
mittee has referred to this matter in
para. 37. Now, I come to my amend-
ment.

Here, I have got a statement.
If I am wrong in any material res-
pect, my hon. friends, the hon. Min-
ister and the hon. Deputy Mini:ter,
will correct me. Let us see the
structure of freights. That was the
point which my hon. friend Shri
Tulsidas Kilachand referred to gener-
ally. The freight on movement of
coal from Asansol to Calcutta—a dis-
tance of 125 miles from the Raniganj
coalflelds—is Rs. 5-7-0; from Dhanbad
to Calcutta—a distance of 161 miles—
the freight is Rs. 7/-. From Adra to
the same place, a distance of 177
miles, the freight is Rs. 7-11-0. That
is one thing which I would like the hon.
Members to remember. Now, I will
give you two sets of rates, or rather
freights—one to Bombay from these
three areas, namely, Asansol, Dhanbad
and Adra, and the other to Ahmeda-
bad and Baroda from the same places.
From Asansol to Bombay the freight
is Rs. 18-3-0 and’ the total mileage i§
1,218 miles; from Asanol to Ahme-
dabad—a distance of 1,197 miles, "1t

to
al
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is Hs. 20-3-0. From Asansol to
Baroda, a distance of 1,102 miles, it
is Rs. 20-3-0. In other words, Ah-
medabad and Baroda pay & higher
rate for lesser mileage than Bombay.
Lest it should be stated that I am
taking isolated instances, I would
like to give two more sets of
examples. From Dhanbad to Bom-
bay—a distance of 1,180 miles—the
freight is Rs. 18-3-0; from Dhanbad
to Baroda—a distance of only 1,156
miles—the freight is Rs. 19-12-0, and
from Dhanbad to Ahmedabad—a dis-
tance of 1,160 miles—the freight is
Rs. 19-14-0. Let me compare the rates
as far as Indore is concerned, so that
the illustration will be general and
apply to the whole country.

Mr. Peputy-Speaker: Do all these
arise out of this? Is it open to the
Railway Convention Committee to go
into these matters and say that there
ought to be a single uniform rate for
one trade and so on and so forth?
They may be very relevant in the dis-
cussion on the Railway Budget.

Dr. Lanka Sundaram: There is a
general impression from the report of
the Committee, even though it is not
stated specifically as such, that there
should be an upward revision of rates
and fares.

Mr. Deputy-Speaker: No, no, The
Committee was evidently anxious to
avoid making any such suggestions
and creating any such impression.
What is the paragraph?

Dr. Lanka Sundaram: I refer to
paragraph 23. I will not labour that
point, now that you have made your
suggestion. But my two main con-
giderations in this regard are as
follows. The finances of the railways,
as stated even in this report, are not
very encouraging. They are proble-
matic. The suggestion to increase the
contribution by Rs. 5 crores certain-
ly involves increase in the rates
and fares so that the whole thing may

increase from Rs, 30 crores to Rs. 35
crOres.

~ Mr. Deputy-Speaker: He evidently
refers to paragraph 14 on page 7. I
would take him to the last few lines.

15 DECEMBER 1954

Report of Reilwey 2936
- Convention Committee

“This shortfall (of Rs. 31 crores)
could be made up partly by a
moratorium in respect of the
payment of dividend to the
General Revenues....and partly
by minor adjustments in fares
and frieghts.”

Dr. Lanka Sundaram: Minor ad-
justments mean minor adjustments in
relation to the overall necessity of ad-
ditional Rs. 5 crores.

Mr. Deputy-Speaker: He will kind-
ly read further.

Dr. Lanka Sundaram: It reads:

“They, however, stated that this
would leave no funds to be ap-
propriated to the Development
fund for financing development
expenditure during the newt five
years unless the tariff rates were
raised generally or the quantum
of the dividénd liability was
substantially reduced by bringing
down the rate of dividend.”

Mr. Deputy-Speaker: That is the
case of the Railway Board.

Dr. Lanka Sundaram: That is why
1 say that the whole structure of rail-
way finances is based upon the gener-
al health of the economy of the
country. The various items concern-
ing this can be brought under two
broad categories——fares and freights
—which are able to provide the sinews
of finance for the Railway Adminis-
tration.

My point is this. I am very deep-
ly concerned about the question of
rationalisation of freights and fares,
particularly freights, which has not
been attempted. This very morning
my hon. friend, Shri Alagesan ans-
wered a question relating to the work
of the Railway Rates Tribunal. When
asked whether there was any referen-
ce to that Tribunal on this point, he
answered in the negative. When ask-
ed further, he said that this question
was under contemplation. But, this
has been under contemplation for a
number of years. Apparently the
Railway Board and the Railway Min-
istry are not able to—I would not say
they .are unwilling arrive at a deci-
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[Dr. Lanka Sundaram]
sion on this. This point was mention-
ed by my hon. friend, Shri Tulsidas.

Shri Alagesan: I did not say that
we intended to entrust the Railway
Rates Tribunal with the work of un-
dertaking a review. But it is pro-
posed to undertake such a review. I
said so.

Mr. Deputy-Speaker: But it is not
through this agency.

Dr. Lanka Sundaram: Here are two
mechanisms available to the Railway
Board. “The Tribunal has not much
work”, these are the words used by
him. Why can they not continuously
review the freight structure in terms
of the economic, industrial and other
conditions? Why should petitions be
made to the Tribunal? Why can they
not have a continuous process of re-
viewing having regard to the economic
and industrial tempo of the land?

Shri Alagesan: It shows that there
is nothing much wrong with the
freights structure.

Dr. Lanka Sundaram: My hon.
friend has given me the point. It is
thoroughly chaotic. There is no con-
gistency in the rates and fares fixed.
That is why I quoted the figures from
station to station, but I do not want to
waste the time of the House.

Shri L. B, Shastri: Does Dr. Lanka
Bundaram consider it advisable for the
Tribunal to deal with this question?
Because, that is more or less a guasi-
judicial body and the cases referred
to it have been about the propriety of
the rates. If any committee has to
consider this matter, it cannot certain-
1y be the Railway Rates Tribunal.

Dr. Lanka Sundaram: My answer
would be very simple. The Railway
Rates Tribunal waits for complaints to
be made. If my hon. friend the Rail-
way Minister does not want it to deal
with the question of rationalisation of
freights, let him appoint another body.
The Tribunal is a statutory body, and
there is an obligation to maintain that
unless we amend the constitution. But
what I am urging is the urgent ne-
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cessity of ratiopalisation of freights,
for without that the tempo of indus-
trialisation will be affected and
matters under the Five Year Plan
will not be properly handled by the
Government in the coming years.

Having said this I would like to
make two other observations. I am
not happy that the Joint Committee
was unable to arrive at any—what you
call—reasoned conclusion whether the
Railways are a commercial undertak-
ing or a public utility undertaking.

Mr. Deputy-Speaker: They said it is
a combination of both.

Dr. Lanka Sundaram: Because my
whole argument is this. I say very
seriously and sincerely it is the type
of manipulation of accounts—manipu-
lation in the general sense, not in the
defalcatory sense—the channeling of
all funds into various pockets and

: their re-grouping; and until and un-

less you arrive at the conclusion whe-
ther they are a public utility concern
or a commercial concern you will not
be able to lay down policies which
will solve the problems.

Mr. Deputy-Speaker: What is the
view of the hon. Member?

Dr. Lanka Sundaram: It is a publie
utility, pure and simple. Take the
other things. Telephones are a public
utility. Posts are a public utility. If

. I post a letter to Ghaziabad or to

Dhanushkodi there is no difference.

Mr. Deputy-Speaker: Therefore, any
amount of deficit can be allowed?

Dr. Lanka Sundaram: I am only
drawing a main parallel. These are
public utility undertakings, and this
House must pronounce itself on the
point.

Mr. Deputy-Speaker: No question of
balancing the budget? It may end in
loss, and the general tax-payer must
g0 on paying?

Dr. Lanka Sundaram: He has paid.
H I can draw a comparison, under Sir
Andrew Clow for a period of years the
Railways never paid any dividend to
general revenues, and—I am speaking
off-hand—about Rs. 60 crores were
written off.
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Mr. Deputy-Speaker: Does he sug-
gest to the House to do that?

Dr. Lanka Sundaram: [ am not satis-
fied with the milk-and-water recom-
mendation or conclusion reached by
the Committee, that it is a combination
of both. I want to have an opportu-
pity of saying that it is a public
utility, and I hope I am given that
right.

Secondly, on the guestion of divid-
end rate, I think four per cent. is
too high. I would rather say three
per cent. is just about the appropriate
rate,

Mr. Deputy-Speaker: There are so
many minuses there,

Dr. Lanka Sundaram: I am coming
to it. 1 have pointed out paragraph
20 of the Report wherein it is said that
in case the railways are unable to
pay, the general revenues should be
again asked to pay. Why these cross-
movements from the railways to the
general revenues and from the general
revenues to the Railways?

1 think the House is entitled to ex-
press its very clear opinfon on this
matter, but the amendment is only for
raising a discussion. I will not be
willing to force a division on this
point, because I have always under-
stood that amendments are for focus-
sing attention on any vital issue in-
volved as the particular Member who
puts down the amendments wants
them to be understood.

Shri N. Sreekantan Nair: I have
sponsored a two-pronged amend-
ment to the original Resolution. One
relates to Recommendation No. 2 . 1
consider that four per cent. is too
exorbitant and only 3% per cent
dividend need be paid for the next
five years. The second part of the
amendment concerns amenities to
passengers. The amount that has
been allotted for this purpose in the
past was only Rs. 3 crores, and I am
suggesting that it may be raised to
Rs. 4 crores.

To a certain extent my arguments
have been touched upon by earlier
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speakers. 1 also feel that the re-
commendations of the Railway Con-
vention Committee are not satis-
factory. The tall claims made by
them that they have taken into con-
sideration all aspects of the railway
services cannot also be accepted in
the light of the recommendations
made by the Committee. The re-
commendations of the Committee
give me the impression that they
conceive of the railway services as a
milch-cow got on hire which should
not be fed too much but which
should be kept on starvation rations
and milked as often as possible, and
milked dry.

The recommendation on page 8
brings out the real attitude of the
Committee to the Railways. They
say:

“The General Tax-payer is
the emmer and sole shareholder
af the Railway Undertaking and
as guch would expect a return
not only to meet the interest ob-
ligation on the capital invested
but also a reasonable dividend
thereon”. !

This attitude leaves no doubt as to
how the railways have been conceiv-
ed of by the Committee. It is not
conceived of as a public utility con-
cern at all. It is conceived of, at
best, as a money-making machine,

The arguments advanced also are
very funny. An argument advanced
is that the railways would have to
pay a higher rate of interest if they
float a loan in the open market, a
higher rate of interest than the rate
of dividend actually paid by them
to general revenues. That is the ar-
gument advanced. It is a strange
argument, advanced in a Shylockian
manner and not in a reasonable man-
ner; an argument which no Govern-
ment can adopt towards its own
railways or to its own people.

Another argument that has been
advanced is that the railways have
been paying Rs. 7 crores over and
above the normal interest charges
during the past five years. That
should not be a reason to extort more
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money from the railways or to con-
tinue the same interest, especially
when they are working at a loss.

The Railway Board has declared
that there would be a short-fall of
Rs. 31 crores i interest at the ori-
ginal rate of 4 per cent. has to be
paid. The suggestions given at page
7 to cover up the deficit are also not
quite acceptable. As you vourself,
Sir, have read out the portion, I will
only refer to the earlier portion
where they say:

“A review of the financial pros-
pects of the Railway Under-
taking for the next five years
on the basis of the pre-
sent rates and fares furnish-
ed by the Railway Board
disclosed that if the Ralways
were to continue to pay dividend
at 4 per cent. during the next
five years after meeting all work-
jing expenses and providing ade-
quate contribution to the Depre-
ciation Reserve Fund, there
would be a short-fall of Rs. 31
crores during that period. This
short-fall, the Railway Board
hope, could be made up partly
by a moratorrum in respect of
the payment of dividend to the
General Revenues on new lines
during the development stage
and partly by minor adjustments
in fares and freights, without
having recourse to a general in-
crease in them.”

There are two suggestions. The
first is moratorium. That only puts
oft things and enhances the dead
weight of the final loan, and post-
pones the evil day to a later date.
As regards adjustment in freignts,
any adjustment cannot serve the pur-
pose. It cannot be a decrease in the
fares or freight. It can only be an
adjustment to increase it. Naturally
it is not fair that we should increase
our fares and freight when there is
general economic depression in the
country and money is scarce. Any
attempt at adjustment by way of in-
crease in freights and fares cannot
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be tolerated by the people. Hence,
the only reasonable course which
appeals to me is to reduce the over-
all interests by Rs. 6} crores every
year or to bring down the rate of
interest by one-fourth. That has also
been the suggestion thrown out by
Dr. Lanka Sundaram towards the
close of his speech though he did not
bring forward an amendment. Yet,
I feel that the general revenues have
a claim on the railways. It cannot
be ignored that they are paying 3:17
per cent. interest now and they may
have to pay something more later on.
Therefore, instead of three per cent,
I have suggested 3% per cent. If the
general tax-payer as owner and sole
shareholder wants to extract any-
thing more, it will only kill the goose
that lays the golden egg.

A comparative study of the British
Railways with the Indian Railways
shows that during the war period, the
private companies got only 3.75 per
cent. interest on the huge capital
they had invested in the British
Railways. The companies got only
£ 43 million for an investment of
£ 1148 millions. During the past few
years, the British Government is pay-
ing a very heavy subsidy to main-
tain the original rate of remunera-
tion to the private companies on the
basis of the second Agreement in
1841, which still holds good. The
British Exchequer is shelling out £ 15
to 20 million every year to main-
tain the Railway service. It is at
such a time that our Government
comes forward and says that the rail-
ways should not only fulfil their ob-
ligations by way of interest, but also
contribute substantively to run their
Second Five Year Plan. I cannot
understand this; nor can I appreciate
it. We demand that the Government
of India should not behave like a
money lender and a village money
lender at that. Even if the rate of
dividend is fixed at 3% per cent, even
if we concede that the average mini-
mum rate of interest will be 3;18 per
cent for the next 5 years, there will
be 32 per cent. as a dividend over
and above the rate of interest for
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general revenues. To raise the bogey
of the tax-payer is futile in India
because the vast majority
people of India do not pay much of
a tax except perhaps the sales fax
which is generally considered to be a
curse. So far as the common Indian
citizen is concerned, he would- be
happy even if the tax-payer pays
something more, provided his fares
are not increased.

[Surr BARMAN in the Chair]

Another weighty reason for lower-
ing the rate of interest or dividend
is the steady running out or liquida-
tion of the assets of the railways.
As has been pointed by the hon.
Member Shri Tulsidas, the Reserve
funds are running out. They had an
opening balance of Rs. 122,82,85,000
in 1952-53. The closing balance of
that fund in 1854-55 is estimated to
ke Rs. 98,16,17,000. In two  years,
about Rs. 24,66,68,000 have been
swallowed up. The Railway Develop-
ment Fund had an opening balance
of Rs. 22,47,65,000 in 1952-53 and the
closing balance in 1954-55 is estimat-
ed to be Rs. 13,66,30,000. Another
sum of Rs. 8,81,35,000 have run out.
On the whole about Rs. 33,50,00,0600
have been used up from the reserves
during the last 2 or three years. In
the future years, it is gquite mnatural
and it is also admitted by the Rail-
way Board and the Committee that
the claim on the reserwes would be
of a higher order. If this House in-
sists upon getting a 4 per cent. divi-
dend, as has been pointed out by
Shri Tulsidas, there will be no re-
serve at all for the Railways. Hence,
I plead that the rate may be reduced
to 34 per cent. Of course, I have no
objection if it is reduced still further.
But, 1 do not think in the overall in-

terests of the general finances, it can
be done.

Another alteration which I plead
for before this HMouse is to ralse the
minimum allotment for amenities to
passengers or to all users of railway
transport, as it is called now. Ori-
ginally, it was fixed at Rs. 3 crores.
We know that a number of new lines
have been started under the First

of the .
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Five Year Plan and another 1500
miles of new lines are contem-
plated under the Second  Five
Year Plan. In spite of the fact
that the overall mileage is expanding,
the minimum allotment under this
head has not expanded. That is not
fair. Then, again, the Railway Board
has recommended and the Committee
has accepted that other items such as
putting up goods sheds, platforms for
passengers, and other items of work
should also be added on to it. Om
page 12, there is a very funny re-
mark, if 1 may be permitted to say
so. It is said:

“The Committee considered tne
suggestion of the Railway Board
that the scope of amenities to be
provided may also, in future, in-
clude all ‘users of railway trans-
pard; such as improvement to
goods sheds, loading and unload-
ing platforms, waiting sheds for
the trading public, etc. They
understand that such an exten-
sion of the scope of this Fund
will not in any way impair the
progress in improving the ameni-

- ties to passengers for which a
provision of Rs. 38 crores per an-
num was earmarked by the 1840
Convention Committee.”

It is very strange how the Commit-
tee was made to understand that it
would not affect the amenities to pas-
sengers, even when other items are
added on to it. It is a commonplace
dictum of logic, as well as of mathe-
matics that the part is lesser than-
the whole. Here I am +told, the
House is told and the Committee has
been told by the Railway Board that
even if new items are added, there
would not be any difference in the
case of amenities for passengers. That
cannot be. Therefore, on two
grounds, I plead that the minimum al-
lotments for amenities to passengers
must be increased. One is on the
ground that the overall mileage has
been increased and will be increased
by another 1,500 miles during the
next five years. The second ground
is that other items, such as goods
sheds, loading and unloading plat-
forms, etc,, are being added. There-
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fore, I plead that this sum of Rs. 3
crores may be increased to Rs. 4
crores. I have no objection to aec-
cept the amendment tabled by Shri
Damodara Menon saying that it may
be raised to Rs. 5 crores. That would
not be too much because there are
two items under which increase has
to be made. That can be accepted as
a fair standard, But, if this House
thinks that it would be too much, at
least a minimum of Rs. 4 crores may
be set apart for amenities to all kinds
of users of the railway transport.

Bringing forth these amendments
to the notice of the House, I conclude.

Mr. Chairman: I call upon Shri
R. D. Misra.

Shri Damodara Menon: Mr. Chair-
man, Sir, the Deputy-Speaker, be-
fore you, said that Movers of amend-
ment would be called before other
speakers are called. T am the last
Mover. There were three Movers of
‘amendments. Therefore, I hope you
will give me a chance.

Mr, Chairman: I shall give him the
next chance, '
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o wdt wwTe 5t vl aifs A dws A
T mutrn & P8 teowm sTam wwe
wrEaw Wt fwd @ Twew atew 1 Tw
wra F Fen w1 Paw e wwogon &
go aw Wt g & ar et g &
Wer zw owA A Fix Pgw A
graft it m R @ s5m feuw
T we A 1 g8 w9 A0 @ ® A
st g P A or el @ Ty A
Yo =t wiw won oft qitew &
wx ied Tw o @ 7 @ T wiA
wft o o At v A A oA
ER T medzmwardd &
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Wﬁ‘?ﬂeﬂ‘wﬁﬂﬂi"lﬂwﬁd‘
g P g fd A A
wie & ¢ # FEiwa al w5
= o dbteT SwEE I W R
feht ¥ ar A% & T wHg A
- R wem e e A
Sr g & T o WwivEw TiA fear
g o wawd F A A
¥ @ g @t T wt P @
£ 1 T = q@ oTe W R B
;amﬁmi‘l;'eﬁm#n‘“fm‘ﬂf
ax wwt # g & A @ e g
R qgt qiemte @ om A d°
e Te gEaIE FERAEENEeEN
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& | & 4 Tabaee orw & @ TS W
o g 9w e & @ o W T
a ¥ aitw T EGRATETER @F AT
o ag o, gE W AT Ag A T I
@ o @1 @ qEew A am o A
Tug b A TgE  IWW g 9@ |
Sabren wEw A 9@ AWE ® e AT

gz & gHW e
Tl &7 wEE E |
zaft ww o w wg Tww g T W

oW # w o e P gw E9E ]
ﬂmf#a‘m‘m?qwmmhdm‘
# go A | O &1

ot e o ft

Mr. Chairman: Order, order. This
is not strictly relevant. The issue in
how to divide the income or the re-
venue. He zhould also remember
that he will get not more than 15
minutes from 1-30. That also he has
to keep in mind. Besides, this is not
strictly relevant.



2949 Resolution re:

e e @t eva ¥

st Two gHo W ETIN--AA)
fwd wie’ @ w1 @ FEe § AW w3
9T FT ST F |
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C tion Ci ittee
Aatten &t tam W 3 Wi o #
gatem & g fod = o gue @
P @ gEW g

ax g o Joar § Pe aw fod wie
% gt g & @ wnet B g Tl @
at gur W § EW o aw § | g
a1 wren & Pw gw ge Teale® o A
z9 Trule & d@d @ oo gww & TW
A A e e & o fmdw e &
LR GRS R T

“(a) a small fixed percentage
on the Capital-at-charge, plus

sharing of profits after payment of
interest.”

ot gt o= wRyr @ e Tw G
% = 3 a1z vier &7 Tvo0 sew AgA A
Perar wm aft v e # @ @ Pear ww
ale gEa wdyer w8 TEn:

“(b) Interest on Capital, plus

a levy of Income-tax as on other

Government Undertakings toge-

ther with or without any contri-
bution for investment, fixed or

varying.”

ot de e gEd = s A
w3t .gR ET W T qWT TeEAT WY
At Torn wrr ale vwd wig et qp T
a1 N steE P e ga @
wgwe o Tear wrw ar gt Yo 9 v

ors et & qewy dwd o Teew v
FA 3 qATaE A et gaied omt
1 %7 @ Traie & g Peen & Pw oam
R 4 gt e wEt ot
garefen & ot gt o awht ded
ae wgw & T% 79 Feor AT noww
w1 oFR Ad @ gee taw aw
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qEETeT gTaeTE QR $ A
Faigaw wd radt €, g9 @ dad W

atze &7 tewew FAEACTE & BT B
T &1 o a T 9g S TP W
Fefts e w1 o w@d Tl 3w W=
wt ¢ awdt @ |62 aw F AR W AR
froid ® {wd e ®f sl Wi M
A g @ A o fag W g
g aried w dfww T gEw ged W
2 ot | 3g7 W W o gwwET AR
wt mewe gt & | wF aF wraw w1
o e ¢ ol g vt g P
gt & ot IEEE gw {ad ¢RIETEe
FHA 728 § v guet fwld amddt @

“The Committee, however, ob-
served from para 42 of the Audit
Report, Railways, 1951 wherein
pointed attention has been drawn
to the inadequacy of rent realised
for railway quarters. Even in the
Audit Report (Railways), 1958,
which was presented to Parlia-
ment on the 18th May, 1954, it
was observed that the question
regarding the adequacy. of the
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return on the expenditure incur-
red on residential buildings has
not so far been settled by the
Railway Board.”

Tad atg’ 4 98 1 At twar 1 3w
wft i trwerdt ¥ Pr et e #
iy 7o Fartes o gt ol | wiw =
wHgen ¥ witgd P e geet dwd
& =g @ afed 1| 3w T Teaw
#1 mgwet Fv At @z g o § P Tawt
ameH gw ot @ gw =t gt wfgd my
a2t &t @@ & 1 aifee Peald® & dan Tt

ﬂ'dT#:

‘According to the Audit Re-
port also, the return of rent ob-
tained on residential buildings
fall short of 4 per cent. for cer-
tain classes of quarters.’

fo 2t gw O s & gEw
a‘a‘&da‘#?{«ﬁah#ﬂﬂ?wuﬁ
TR IEh A dd A T s @
T @+ $ sww fow o® d g Iw
e w gy wvd & T (o w wewer
wrraw # Pad o s o wfyd
afe Yo swar et g a1 . S
fafrer aEy @ ot & Pe o T
w2 aie =t fis #iiad = gEd W
qw g @ dfitad @is 97 3w T W
FHTA 7 &1 P& At aen P Wt F
tewe wt 1 wit gEwn St F
anr &, wT aw aft ¢ 99 fewe 1w

_avg ® g mwW wEA &1 gened F ot

atgd | fad = FIw 2w g wiigd ate
e w1z @ g oted |

st vk wgm (e Q-et-a'm-q;&'t
Sam T : Pediee @ amivs w
T i

st awo gt B ;@ T 3w @ wHA
3¢ gwwr A Ewr wTEr 4 W

caf o WY ot e € @ g @t
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[ amo 2o Paw] -

e @ & ot 3 T Al wen & ) wHA
=% Prale® o wm ovee femn & @ 9w
i gr T % o g dar w §
gwd Pw gt wwde bem o @ 8 wede
P 9 1 7Y, A AT AT A ietEe
Tt a TR g e Tee o e
Faar Foew T Ak g FmEA Al
wd § af aF g9 Wi adter  TEEW
Frd o oty gas? P mowg wwd o
b i ardde Yo ma a1 Faemge 7 Pern
@, @t I¥ TE AW AR aWe
iadsnAda e A w @
T o w7 # ot gEA AW gw WAy
e A e w awd e A
T9 qf® 8 FHA ¥ 2 FEw! fewie
IE w1 2EH A« FN & A wE A
# ol g wen #t traie @ g Pt v
AR w A & g

Shri Damodara Menon: My
:amendment deals with two altera-
tions that I want to make in the re-
commendations of this Committee. I
want the rate of interest payable to
‘the general revenues to be reduced to
3.18 per cent. The second alteration
I wish to make is that the minimum
contribution to the Development
Fund must be increased from Rs. 3
.crores to Rs. 5 crores,

The hon. Minister in his speech
today stated that the Committee con-
sidered the guestion whether the rail-
ways should be run as an entirely
public utility service, or whether any
profit consideration also must come
in its working. He also stated that
the Committee after careful consider-
ation had said that in the context
of our country today, when develop-
ment works are being undertaken, it
will be necessary for us also to see
that the profit motive is maintained
in the working of the railways.

I understand that we are planning
-for a wellare State or a  socialist
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State, if we are to follow the state-
ments of the Prime Minister himself,
The railways are the greatest public
utility service we have in this coun-
try. If we cannot make a beginning
now in the matter of this public uti-
lity service and run it entirely on
the basis of the utility motive, I
think we shall be doing an injustice
to the principles we hold so dear.
However, that is an academic ques
tion.

Even granting that during the
period of the Plan, when huge de-
velopment works are undertaken, it
must be possible for us to run the
railways on profit motives, I want to
put it to the hon. Minister whether
development of the railways also
does not become part of this ali-
round development. Should we not
find provision for the development of
our railways? Should we not carry
our new lines to the many places
where they have not reached today?
If we are planning an expansion pro-
gramme for the railways, where are
we to find the money for that? The
money will either have to come from
the profits made by the railways, or
it shall have to be found by Govern-
ment advancing money to the rail-
ways by way of loan. If Govern-
ment are to raise the money, they may
either have to borrow from the open
market or from foreign sources, or
they may have to raise taxation.
Now, if the railways are to make the
money, in view of the very grave
statements made by the Railway
Board, they may also have to raise
the fares and freights.  Both these, I
think, are equal evils so far as the
general public is concerned. I would
say, so far as it is within the range
of possibility, it must be our endea-
vour to see that railway fares and
freights are not raised at the present
stage. I do not share the misgivings
of many of my hon. friends about
the advice tendered by the Railway
Board. I am referring to what they

. have stated about the result of the

payment of 4 per cent. interest ta
tha general revenues. They say that
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if 4 per cent. is maintained after
meeting the ordinary running ex-
penses, and also making provision for
the Depreciation Fund, the railways
will have to meet with a shortfall of
Rs. 31 crores during the coming five
years. Now, how are we going to
make up this deficrt?

There is a suggestion made by the
Committee that when advances are
made for the construction of new
lines, a moratorium in respect of in-
terest may be made by Government.
That view is also acceptable, I un-
derstand, to the Railway Board.

But even after issuing such a mora-
torium, the Railway Board are not
quite sure that they will be able to
cover all this deficit. They want some
adjustment in fares and freights—I
do not know what exactly that means.
And they go further and say that
even if all these things are done,
there may not be any money- for con-
tribution to the Development Fund
from the resources of the railways.
Now, 1 am putting * to the hon.
Minister and to this Tlouse whether,
in vie v of this recomm-adation, and
this warning given by the Railway
Board it would be fair for us to say
. must stick to this 4 per cent
j¢-ad that the Committee have re-

it Now, the usual rate of
¥ Gov.rnment are
borrr-.wng is at present L.17 per cent.:
it may go up to 3.18 per cent, in the
coming few years. So I have put it
at 3.18 per cent on the capital at
charge as the contribution of the
railways to the General Revenues.
Thai would probably give the Rail-
ways some amount of profit by which
they can foot other bills.

Now, in a paragraph in the Report,
the Committee have stated something
about the test of remunerativeness.

- The Convention Committee in 1949
recommended that 4.25 per cent must
be considered as proper remunerative-
ness so far as the Railways are con-
cerned. Their calculation was that after
deducting 4 per cent. payable to the
general revenues, there must be .25 per
cent. surplus, and that would be fair
remunerativeness, according to them.
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But the Railway Board say that it
will mot do; they want it to be at
leaét 1 per cent. Now, the reduction
that I have suggested will give that
1 ‘per cent, and then the Railways,
even according to the Railway Board,
may be run at a remunerative rate
Therefore, apart from the considera-
tions of profit motive or of a public
utility service in general, I would sug-
gest to the hon. Minister to accept
this suggestion of mine that the rate
of dividend payable to the General
Revenues be reduced to 3.18 percent.

Another suggestion 1 have made is
regarding the Development Fund. As
is apparent from the Report of the
Committee, more burdens are now
being placed on the Development
Fund, and the Railway Board give
us the warning that there may not
be any contribution available to the
Development Fund in the future. The
Committee say that the cost of guar-
ters for Class III servants of the
railways must now be debited to the
Development Fund;  they also want
that unremunerative operating im-
provement works costing more than
Rs. 3 lakhs be wholly undertaken by
the Development Fund. That means
new burdens on the Fund. Then
what will remain for improvement of
the conditions of the travelling pub-
lie? Even now, in almost every
Budget Session, we are hearing of
complaints; they are true also; the
Minister knows and the House also
knows. The condition of the third
class passenger is very pitiable. I
know that some efforts are being
made; 1 do not want to minimise
them. But more efforts must be
made and there must be more
money  available for  passenger
amenities, and that has to be got
from the Development Fund.
Therefore, I am making the sugges-
tion that the minimum contribution
to this Fund should not be Rs. 3
crores, but Rs. 5 crores. I am sure if
my suggestion regarding the reduec-
tion of the dividend payable to the
general revenues is accepted by the
House, there would be money enough
to make a contribution of Rs. 5 crores
to the Development Fund.
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Therefore, I hope that without go-
ing into the general theoretical ques-
tion of a public utility service, even
at the practical level, the suggestions
1 have made will be found acceptable
to the House.

Shri H. N. Mukerjee (Calcutta—
North—East): The Resolution before
us intends to retain the status quo in
railway finance, and my grouse
against the Resolution, and against
the Government, is that they betray
a total lack of a real idea regarding
the role of railways in a develop-
mental economy. As far as we are
concerned, we do not object, on prin-
ciple, to the payment of the dividend
to the general revenues, because,
after all, our investment in the rail-
ways represents the State sector of
capital and there is no reason why
that investment should not bring in
a proper return. There is, of course,
something in the nature of railways
which has always to be borne in
mind when we try to ascertain what
should be the proper return to our
investment, and that is why we have
to.discuss from time to time resolu-
tions of this sort that are presented
before thiz House.

1 should suggest that it is very
important that we run our railways,
as well as other State-sponsored
undertakings, efficiently, more effi-
ciently than is dome by the average
commercial concern. But there
would be a difference, namely, . that
after all, those who are in charge of
the railways or of State-sponsored
undertakings are supposed to repre-
sent the interests of the people and,
therefore, they would run these con-
cerns just as efficiently as, perhaps
even more efficiently than, the com-
mercial undertakings, but, at  the
same time, would look after the in-
terests of the people. It is from that

point of view that we have to discuss -

this Resolution. That is why I say
that I do not like that we should
conimnit ourselves to the payment of
a certain rate of dividend for the
pext five years. Five years may be
e short span of time, but the next
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five years are a very crucial period
in the history of this country, be-
cause, after all, Government say they
are going to have the second Five
Year Plan and in the context of that
Plan, the role of the railways will
naturally be very much more expand-
ed than it has been so far. So I do
not see why we should pin ourselves
down to the obligation of paying to
the general revenues from the rail-
ways this 4 per cent as dividend. It
may be that on one occasion the
railways might pay even much more
as dividend; on another ocecasion, it
might pay much less, 2 per cent; or,
as has happened before, there have
beon years when the Railways could
not pay anything to the general
revenues. So we have to look at this
matter a little more comprehensively
with the interests of the country at
large uppermost in our mind. And
1 say from that point of view, I do
not like this commitment; I da not
like our being pinned down to this
payment of 4 per cent. ag dividend.

As has been pointed out by pre-
vious. speakers, this commitment has
already landed us in some kind of &
risk because, I find in page 7 of the
Railway Convention Committee,
which has been given to us, certain
observations made by the Railway
Board, which are repeated by the
Commiitee. These observations sug-
gest that under the rather euphemis-
tic designation of ‘minor adjustments
in fares and freights’, there is perhaps
going to be some kind of tampering.
There is going to be an increase in
fares and freights. This is stated al-
most categorically towards the end
of page 7. It seems the Railway
Board made this observation:

“They, however, stated tt at this
would leave no funds to be ap-
propriated to the Development
. Fund”.

That is to say, if 4 per cent divi-
dend is paid, after that there would
be no funds left to be appropriated
to the Development Fund for financ-
ing development expenditure during

.the next five years, “unless the tariff
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rates were raised generally or the
quantum of the dividend liability was
substantially reduced bv bringing
down the rate of dividend”.

2 PMm.

This is an open threat which is
given by the Raiiway Administration,
and the Railway Convention Commit-
tee could not make any observation
for our benefit which would reassure
us that this threat is not going to be
realised in practice. Perhaps the
Minister today might give some kind
of an assurance that it is very de-
finitely contemplated—I hope it is
very definitely contemplated—by Gov-
ernment that in the course of the
next five years, at any rate, unless
something absolutely extraordinary
supervenes, there will not be any
increase either in freights or in fares.
That is why I say that we have to
tend our railway finances very care-
fully and that is why we have to
remember that we have inherited,
along with so many other things in
this country, a somewhat evil legacy
from British imperialism, and we
have inherited even the accounting,
devices, as far as the railways are
concerned—and that is what we are
discussing today. 1 do not see any
reason why we should not take a
different view altogether. Sir, perhaps.
on this occasion we might recall that
after the railways were laid in our
country by the British imperialist
agency, the British imperialists took
very good care to see that they got
wvery much more than their poung of
flesh. For nearly a hundred years we
went on paying these interests charges.
In about twenty-three years or so be-
fore 1948-50 -they took away from our
country about Rs. 678 crores by way
of interest charges. Ewven in 1950, we
had to give up a certain portion of
our sterling balances because we were
supposed  to be indebted to these
British coupon-clippers for their great
generosity for having laid some tracts
of railways in our country. Sir,
every foot of railway track in this
country has been paid for by the
blood and sweat of the people of our
country and that is what we have to
remember all the time.
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In those days the railways were
starved to a certain extent, because
of this obligation. So much money
was squandered in the early days of
railway construction in this country,
because the British share holders
were absolutely assured of their 4}
per cent. and any amount of money
could be spent, any amount of money
could be spent by way of indenting
all kinds of things from England,
and that is how things had gone on
for so long.

We might be proud today to say
that we have the largest railway
system in Asia, the fourth largest
in the world, and so on and so forth.
But commensurate with the import-
ance of our country, with the popula-
tion of our country, with the resources
of our country, our railway tracks are
still very far from being adequate.
Now my point is that in the earlier
period, in the British period, the
railways were denuded of enormous
sums of money in this way in the
interest of the British shareholders.
Now there is no danger of that, be-
cause whatever we get from the rail-
ways will go to the general revenues,
or would go back to the operation of
the railways themselves. But let there
be no denudation of the revenues Ia
a manner which would redound
against the development of our rail-
way transport system. That is a
point which is very important. It is
exactly there, that we get into a kind
of dilemma, which perhaps the Rail-
way Minister feels that he has been
confronted with. The dilemma might
be stated somewhat like this: that if
the railways today have to contribute
sufficiently to the General revenues,
that is to say, to the finances neces-
sary for the Five Year Plans then the
railways cannot expand in the direc-
tion and in the manner desired. This
is one of the horns of the dilemma.
The other horn of the dilemma is that
if the railways expand in the direc-
tion and in the manner desired, then
they cannot contribute what is ex-
pected of them to the Plan. I say
this is a most unreal dilemma, be-
cause the crux of the matter is money
and the only thing which those whao
put the dilemma before us can say is
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that there is no money. I would say
this. After all I am sure some of our
Ministers here have taken part, for
many years of their lives, in the
struggle of the people and surely they
would agree with me that after all
money is muck, and the greatest
capital that a country possesses is its
people. They are our resources; their
ability to work and their feeling of
exhilaration in having a  country
which is constructed nearer to their
beart’s desire. That is the real crux
of the matter. If today we can get
that feeling in the country, then we
can develop our Railways, we can
develop them at a much faster pace
than the pace which we have follow-
ed so far.

1 find that somewhere about 1908
there was a report called the McKay
Report which recommended in those
days in 1908 that the total mileage
of Indian Railways should be increas-
ed to at least one lakh. Now we
have about 38,000 miles. So, what
could be envisaged in 1938 as a kind
of practical possibility by a British
Chairman of a Committee which
went into this matter is an envisage-
ment. which today seems to us ab-
solutely beyond our comprehension—
even our imagination! This is a
dilemma which has got to be fought
back. This is a cobweb in our mind
which has got to be cleared off al-
together. How are we going to do it?
It is there you have to get down to
brass tacks. And not being a finan-
cial expert, I cannot go Into the de-
tails of the matter In the way some
of my hon. colleagues might do. But
1 feel that there are certain things
which are very patent on the face of
it, which we should look into a little
more carefully than we have done so
far. The question of over-capitalisa-
tion has been raised, for example, and
there is no getting away from it that
there has been this over-capitalisa-
tion. The assessment of the amount
of over-capitalisation, as far as the
Railway Board and the Committee
are concerned is Rs. 100 crores. Now,
Bir, we know why over-capitalisation
is made in the case of the private
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sector of industry. They want to
have more profits. That is why they
bring about over-capitalisation. In
our case what do we find today? We
have to look into the reality of the
matter.

I would like the Railway Minister
to recall what has happened in regard
to the capital resources of concerns
other than Railways. I am told that
in the thirties, in the depression
period, most of the concerns in India
deflated their capital, because that
had io be done from time to time.
But because of the guarantee which
had been given to the British share-
holders we find that as far as rail-
ways are concerned, even when the
railways could not pay their way and
had no surplus at all; even in that
period there was no attempt to bring
about an adjustment of the capital to
the reality of the situation.

I should say—I am speaking off-
hand and not as a financial expert—
that the over-capitalisation in  our
railways has gone to the extent of
at least Rs. 300 or 400 crores and if
we find out the reality of the situa-
tion, then much of our trouble would
decrease, so much of our worry in
regard to Depreciation Fund and De-
velopment Fund and all that sort of
thing might also decrease to a cer-
tain extent. I would like the Rail-
way Minister to go into this matter
very carefully to find out on a realis-
tic basis what exactly the total capi-
tal resources of our railways are, to
find out the historical reasons which
have gone to the computation of the
present capital of the railways at
about Rs. 900 crores or so. We have
had to pay through our nose; we can-
not get it back again; I wish we
could, but we cannot get it back again.
But now that the railways have to
be put on a sound pedestal, it is
necessary that we look into the finan-
cial structure a little more carefully
than this Committee or the Railway
Board .appears to have done so far.

1 am as keen as anybody else re-
garding the development of our rail-
ways. But I want from the Reilway

0
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Minister as  assurance that there
weuld be no increase in freights and
fares and I want also a further as-
surance regarding passenger amenities
and labour welfare. Now I find it
most amazing that it seems in our
Indian railways safety is supposed to
be an amenity, that is to say, it is
an er-gratia gift by the railways to
the passengers who pay in order to
travel on the railways. Now this is
most amazing. Whenever I travel on
the railways I am entitled to certain
considerations from the Railway Ad-
ministration. But even safety comes
under the head of “amenities”. This
xind of thing ought to go altogether.

In regard to passenger amenities in
every Budget discussion we get so
many opportunities to point out how
little money is spent, how so much
money is left unspent and so on and
go forth. Rs. 3 crores are spent,
which works at about 4.4 pies per
head on our passengers; the result
is that passenger amenities are very
inadequate indeed. As far as labour
welfare is concerned, we know how
things happen. Early this year I had
rather a mortifying experience of
having ascertained from the Railway
Minister after a great deal of trouble,
questions and cross-questions and so
on and so forth, that the condemned
wagons in Sealdah Division were in-
tended to be abolished by the Rail-
way Minister aitogether, that he had
made some allocation of funds for the

building of quarters for these people. -

But somehow these guarters do not
get built and the people are still liv-
ing in quite considerable numbers in
these condemned wagons. This is the
information I elicited from him after
a great deal of question—and cross-
questions.

Shri L, B. Shasiri: The quarters are
being built—Mr, Mukerjee must be
aware of it. They are being built
every day, and 1 hope by the end of
April or perhaps the beginning of
May all the quarters to house the
people  in the condemned wagons
would have been built. ~

Shri H. N, Mukerjee: I am glad to
near that the Railway Minister is
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taking steps which are expected of
him in regard to this kind of matter.

But, Sir, I wish to recall, because
I find Shri Alagesan before me now,
what he had said in 1948 when the-
separation of railways from general
finance was being discussed. He talk-
ed about surplus of railways and he
said—in pages 924 and 925 of the pro-
ceedings of the Constituent Assembly
of the 2lst December, 1949:—

“What is after all this surplus?
It represents that more money
was taken from people for less
amenities, from people who can-
not afford to pay the high fares
that are being charged, or it can
be put in another way. We
have not provided proper ameni-
ties for the money that we are
taking from them and so there
is surplus.”

It shows this concern also in regard
to amenities of passengers and labour
welfare, and 1 hope steps are being
taken in order to implement this kind
of assurances.

I have said also that in many diff-
erent ways we can get money for
our railways. I do not see why we
shall not really make a start in re-
gard to the railway transport indus-
try. 1 say this because—I have said
it before, but I can repeat it now—
the Moolgaonkar Committee -had re-
ported that the idle capacity of our
engineering industries is about 25 to.
30 per cent. and that imports can be
prevented to a large extent if this
idle .capacity is utilised. But, some-
how or other the railway transport
industry has not been developed, zo-
that 1 expect, one of the reason why
the engineering industries are not
being utilised to the full is that we
have not got a real plan regarding
the transport industry. I find also,
“that the purchase of imported- rail-
way stores has increased—I am not
giving the figures; I have got them.
here before me—and in spite of the
Railway Minister being, I am sure, a
devoted champion of the swadeshi
idea, this purchase of imported rail-
way stores_ increasing, is a rather
dangerous thing.
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Then, the fuel bill has increased by
Rs. 7 crores since 1948-49. As far as
I know, the economies promised by
the Minister regarding the implemen-
tation of the Railway Fuels Enquiry
Committee, that promise so far has
not been fully implemented. Also, in
regard to stores I find that in the
last Budget speech the Minister was
pleased to state that the stores balance
stood at Rs. 57.20 crores on the 31st
March, 1953 and he gave a promise
that by the end of 1953-54 he would
have a further Rs. 5 crores reduction.
But, I find that in 1951 the Stores
Enquiry Committee had said that the
1950-51 balance of Rs. 4542 crores
was inordinately high and should be
immediately reduced by an overall
reduction of Rs. 10 crores. Now, Sir,
in this way much money could be
found. Money could also be found by
an imaginative system of expenditure.
‘Take for example the question of
electrification of the Calcutta area.
There, as far as I can see, we have
to wait for the moon. We have to
wait till the Greek Kalends or what-
ever the literary fellows say, till we
find electrification actually happening
in the area. I think electric traction
costs about half of steam traction.
Therefore it is necessary that we
imaginatively spend wmoney and
money will be certainly found. Money
can be borrowed, borrowed on terms
which are reasonable in this country
as well as outsidee. We have no
objection to borrowing money from
outside, but we have objection to
borrowing money at exhorbitant rates
from outside agencies who want to
have a finger in our pie. That is
what we object to; otherwise we
want this kind of spending for our
country.

So, I repeat what I have said ear-
lier about my desire, that the Minister
should give us an assurance regard-
ing the non-increase in the next 5
years in the freights and fares and
also regarding the welfare facilities
for the working people.

In regard to this, Sir, T want to say
one more thing before I finish, and
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that is: it is very amazing that when
an engine is purchased you have to
find some place where you can put
it up. Now, a building for an engine
costs some money. That cost is
charged to capital, but, when you are
building quarters for staff you have
many divisions, remunerative, un-
remunerative, so on and so forth, and
you charge them to the Development

The Development Fund should
be meant to be something very differ-
ent. When you have workers, you
have to provide for their residences
just as when you have engines you
have to provide for them. Are you
going to treat engines better than
human beings who are working those
engines? I do not see why in a wel-
fare State this kind of thing should
go on. This kind of thing goes on
and is being done because we have
an accounting system with this fund,
that fund and the other fund. We
put something in that fund, something
in the other fund and then in the
third category. So, altogether we get
a very complicated apparatus and
whenever non-technical people like
my friend the hon. Minister comes to
take charge, all these technical people
try to say: “We are wonderfully well
equipped people as far as the under-
standing of these complicated func-
tions is concerned”, and therefore,
non-technical, lay people—whatever
their patriotism, whatever their com-
monsense-——should not interefer. There,
I say, that the Minister should take
courage in his hands and say: “I am
going to develop the railway system
of my country because transport is
the most important factor in econo-
mic development, and for that reason
I am going to take an imaginative
view. I am going to find money in
whatever market is handy and I am
going to develop this transport indus-
try. 1 am going to make railway
people contented so that they can
work more efficiently and honestly.”
Then, we shall see that the million
railwaymen who so well man our
railways, whom we are so proud of,
would increase in number and the
industry will provide employment to
many. Money can be manufartured
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just like that. As I said before, it is
just like muck. Money can be had
where you like. Your people are
working. They can produce goods.
Labour is the greatest capital that
you have got. Requisition that
labour. Get that feeling in yourself
as well as in the minds of your peo-
ple. They have to work in order to

build a country which would be some-

thing really to be proud of. A coun-
try where the exploitation and misery
that exist today will no longer be
there. That perspective is something
which I miss altogether in this Reso-
lution, which I miss altogether in the
doings of the Railway Ministry, which
1 miss altogether in the Railway
Minister’s performances every year.

As I said before, I do have a feel-
ing—rightly or wrongly—that the
Railway Minister does wish to do
something good for his people. There
is no doubt about it. But, I see him
always, as it were, fettered and
frustrated by the atmosphere. 1
want him to get out of that. I want
him to throw away all old Resolu-
tions if it is necessary in the coun-
try’s interest. I want him to go for-
ward and win the Cabinet. It is
necessary that the railway sphere
should have a really imaginative
policy. Then and then alone shall we
be able to launch on that course which
will lead our country to happiness
and to prosperity.
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“They would however recom-
mend that “the Railway Board
should look into this matter of
assessment of rent realised for
railway quarters and ensure that
a return of rent more commen-
surate with the capital cost is ob-
tained on all residential buildings
built for the Class IIT staff”.
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Mr, Chairman: Those hon. Mem-
bers who have already intimated

their intention to speak need not rise
every time; I have got their names.
Shri B. Das (Jaipur-Keonjhar): I
am speaking on the foor of this House
on this matter of Railway Convention
after about flve years. I was a party
to the first Railway Convention and
we demanded that the colonial pattern
of the railway administration that
then existed should not exploit Indian
resources for the benefit of the
United Kingdom. There was a re-
port. After that some of us who are
old and fossilized tried to prevent the
colonial Government exploiting us.
- Happily and fortunately, Indepen-
dence came and _the bYosses known
as the Railway Board could not
continue to exploit India for the
benefit of the colonial rulers who
ruled India then and for development
of British Railway Industries. We
then tried to evolve our own machi-
nery so that our railway administra-
tion might be really a national one.
As 1 said earlier, ] was a member
of the Second Convention Commit-
tee. We did go over our affairs
thoroughly. 1 was one of the few
who thought that the rate of contri-
bution was very low. The share of
the profit was very low owing to
the past circumstances. The railways
were built out of the tax payers’
money. The colonial rulers built the
railways by sucking the life blood of
the tax payers. I had my fears then
and I still have them now. I am
disappointed at the approach of the
present Convention Committee. This
Committee were more obsessed with
persons than. with the immediate
past. The former war-time Railway
Member, Sir Edward Benthall, ran
the railways as i they were British
railway companies. He exhausted all
our resources; he exhausted all our
Railway Stocks and materials to help
the Second Great World War and
India miserably suffered. The re-
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presentatives of our Government did
not claim adjustment from England
when the debt of England to India
was settled after the war. When
the British were here they let our
railways to deteriorate and went to
help the war in Persia and other
places by siripping our railway
line:, Locomatics and waggons and
materials. Those materials were never
brought back. It was most unfortu-
nate.

As an old and continuing Member,
I feit that the high rates and freights
which were introduced some time in
1946 or 1947 would be reduced with
the advent of our national- Govern-
ment. But the pational Government
found itself heipless because the
railway  administrators—the Rail-
way Board—were of a colonial pat-
tern. My friends—the labour leaders
—will permit me to say that at that
time, in 1946 and 1847, the labour
agitation became so difficult. Where
one man was doing a certain quota
of work, three men were employed
to do the same quantity of work.
The Railway employees’ number be-
came three times of what it was be-
fore that date. We could not reduce
one man in the railway, They had
also their labour unions. Thus,
there was and there is more expen-
diture on the labour side and on the
administrative side than what ought
to have been.

In spite of all that, my friends, the
Members of the Committee did not
bother to say one word about the
high rates and freights. These high
rates were promised to be reduced in
1946 or 1047 some time later on,
That was not done. My hon. friend
Shri Lal Bahadur Shastri and
his predecessor the late lamented
friend Shri Gopalaswamy Ayyangar,
adopted very subtle ways by intro-
ducing a Development Fund, Depre-
ciation Fund and all that. The De-
preciation Fund has at last been
raised to Rs. 35 crores. But it hes
been augmented by a very subtle
process by other friends. Of course,
this House is a party to that and 1
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am a party to that. We permitted
the Railway Minister to spend up to
Rs. 25,000 from the revenues towards
replacements of small items of capi-
tal expenditure. No account has
been kept for these five or seven
years in the Railway Ministry as to
how much has been spent on such
replacements of small items. The
Committee have recommended that
there was over capitalisation and that
that should be reduced. I call it an
academic recommendation. It cannot
stand any examination by this House
or by the Railway Board. The pre-
vious Railway Boards were guilty of
doing many such things to cover
their inefficiency and maladminis-
tration. Sir Edward Benthall and
others perpetuattéd that loot. They
removed our lines, materials and
assets and sent them over to other
countries and nothing came back
from the Allied Forces. 1 appreciate
what my hon friend, Shri Lal
Bahadur Shastri has done; he is now
replacing the lines. I do not blame
the Railway Ministers of the olden
days for not claiming refund. The
financial Secretaries, financial ad-
visers and the Finance Ministers ought
to have demanded from the United
Kingdom the value of those assets
that had been removed. We have
been their allies and what did we
charge them for these? We have
been allies of even the United States
of America which is the worst enemy
of India today. My friend, the hon.
Minister, may say that such claims
had been made. At least to my
knowledge there were no such claims.
There were some very nice men in
the Railway Board even at that time
but after some time others came in.
‘Though some of them were Indians
and their colour was like ours, their
actions were the most bureaucratic
reminding me of the days of Sir
Clement Hindley who was the first
Chief Commissioner of the Indian
Raijlways at the time of the first
‘Separation Convention in 1928. I do
think that no case has been made out
for reduction of the capital of rail-
ways by the 3rd Convention Com-
mittee. I hope that the present Rail-
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way Board which had been newly
constituted after seven years of our
independence would get certain
nationalist mentality and spirit and
would not follow the practice of their
colonial masters whom their pre-
decessors followed. At times they
insulted us and brought us great
humility, I feel our present Railway
Board must economise in every res-
pect. They must economise in every
aspect. I know under the guise of
development my friend the present
Railway Minister has built many
new statjons and done lots of improve-
ments. But these are not charged
to capital expenditure. 1 see my
friend Shri M. C. Shah smiling. I
think Finance is in collusion with the
Railways and simply because we
might claim five per cent. contribu-
tion to the general revenues, they
are spending away money showing
less and dess earned dividend. This
is my obiter dicta. 1 won't be here
five years after.

Dr. Krishnaswami (Kancheepu-
ram): You will be here.

Shri B. Das: You' are not
elector!

Railway Board, the minds «af_
railway engineers, and the m
the Railway Minister to be caMalised
in that pattern. Everything should
be done in an efficient way, but we
must ride cars and coaches produced
in our country—ewen Minister in-
cluded. I do not think my friend
rides a Rolls Royce, probably a
“Hindustan” which is a production of
India through the Commerce Minis-
try. That aspect, the humanitarian
aspect, the national aspect has not
found consideration here.

my
But I do not want the minds of the
the
of

1 saw some amendments by my
friend Shri Punnoose, that 3} per
cent. should be contributed. A very
good idea. I do not kmow what
speech he had made. I am sorry, I
was too busy in other places. But
if tomorrow I want my friends Shri
H. N. Mukerjee and Shri Gopalan to
sit in the Government, whether I am
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here or outside I will watch their
administration. Let them look at the
financial problems as a whole. If
you deprive the general revehues of
five or ten crores of its annual
revenue that is not proper. I think
we have been mulcted by five crores
of rupees already, because Dr.
Matthai insisted, “We will accept it at
the present rate”. If I was asked to
give evidence I would have given
evidence  before the Committee. Be-
caitse nebody is more alive to this
question than myself, who knows the
past from 1924 up to the present day
and the working results of the
previous two Conventions.

So I do mgake this appeal to the
Railway Minister. He is a very great
friend of mine and he has a great,
buman heart, he thinks re of the
poor. But it is not benefits to the
poor at the cost of the general tax-
payer that is needed. What is needed
is a proper adjustment and balanced
administration. The railways are our
biggest industry. We take fifty
crores of capital off. So what the
railways will practise will be follow-
ed by all the mushroom corporations
that are springing forth. Every
Secrgjary wants to manage every
corgiwy  without  parliamentary
sanctibn or control. That is of course
in the offing. A: Chairman of the
Public Accounts Committee I am
very critical; I am watching. We
cannot revive . statutory railway
authority as our masters wanted in
1828-30. We pgot over that The
same thing is happening in corpora-
tions and others. But the Railways
are our biggest asset. Next is Posts
and Telegraphs. There must be
efficiency and commercial practice in
administration. Let it be an incen-
tive to other State-owned companies.
Government are investing eighty to
one hundred crores of rupees in
various  State-owned corporations.
The big brother, namely the Rail-
way undertaking, because it is earn-
ing big money and concealing it by
revenue expenditure instead of by
capital expenditure, let it properly
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change its administration so that it
will be an ideal concern. It is not a
public utility concern in the sense
that all the money should be spent
on labour and the officers and nothing
pafd to the tax-payer who financed
it. The blood that has been sucked
by the British colonial rulers from
the tax-payers for the building of
railways is a sufficient warning, and
it is a sufficient claim for the general
revenues to demand more from the
railways. These are my obseryations
on this Resolution.

.Dr. Erishnaswami: I should like
to preface my remarks with the ob-
servation that the Railway Conven-
tion Committee has gone into this
question with great thoroughness and
industry. It has however unfortu-
nately lacked the necessary vision to
see the implications of railway finance
and railway development in the con-
text of the new era of planning.
There are many interesting sugges-
tions which the Committee has made.
There are certain non-controversial
suggestions which I think this House
will accept without any doubt.

My hon, friend Shri Tulsidas who
opened the discussion started with a
proposition that it would be better in
the case of railways if we followed
commercial principles of accounting.
I have tried my best to follow the
implications of his argument. I
wonder where his argument would
lead us if we accepted his suggestion.
I believe if we accept his suggestion
that the viewpoint should be related
to the earnings earned by a public
utility enterprise, certain very serious
consequences would follow. This
would lead to Railways being allow-
ed to indulge in a policy of discrimi-
nating monopoly in rates. It may
benefit certain sections but it will
not benefit society. The Railways
would be allowed to charge on the
principle of what the traffic can bear.
An undertaking like railways, owned
by the State and which are meant to
be operated in the interests of the
community, cannot be allowed to
operate freight rates and tariffs on
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this principle. 1 am therefore glad
to find that the Committee has turned
down this proposal.

I do not think that we are using
the correct nomenclature when we
suggest that what we are paying to
the exchequer is a dividend on capi-
tal. We are unfortunately the victims
of a phraseology inherited from the
past. What railways are paying
is a four per cent, preference deben-
ture on Capital to the general ex-
chequer. _{} iz from this point of
view that I shwuld like this House to
consider this paymeit by the Rail-
ways. The advantage of haviue i
four per cent. preference debenture
paid to the general exchequer is that
the Railways know what exactly the
costs are that they have to incur in
advance. The result i that there is
certainty, and anything that they
earn in good years over and above
this amount can be utilised for more
development and paying labour. In
what proportions it goes to labour
and development will have to be’ de-
termined by the Railways and I be-
lieve that for a long while to come
there will be great debate as to how
we are going to apportion the sur-
plus between development purposes
and labeur.

Having accepted this suggestion of
the Committee, I should like to join
issue with it on three important
points on which I do not find it
possible to agree. The Committee in
its recommendations has pointed out
that depreciation has to be attended
to as a first priority. I hold the
view that we ought to pay more at-
tention than in the past to the re-
placement of railway assets. It is
one thing to emphasise replacement
of railway assets; it is a totally differ-
ent matter to make provision for a
Depreciation Fund, and remark in
these terms:

“The Committee recognise that
the appropriation to Development
Fund and the solvency of the
Fund are dependent on the
availability and the size of the
surplus, while the provision for
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depreciation should be based on
the life of the assets and their
replacement on the actual condi-
tions which cannot be deferred,
if their earning potential is to
be maintained. They, therefore,
feel that the replacement of these
assets should bear no relation-
zhip with the ultimate loss or
gain of the Undertaking but
should be met out of the Depre-
ciation Reserve Fund.”

I do not understand the distinetion
that is sought to Pe Orews "i..ael
a Deprecistien Fund and Develop-
me=e Mund. In the first instance,
depreciation need not necessarily be
based on the life of the asset. Every
commercial enterprica’ knows that
this is a crude concept. From an
economic point of view, it may be
worth while to replace assets earlier.
Sometimes it may be desirable to
postpone replacement even when the
life of the asset has come to an end
Besides, technological progress
makes plants obsolescent long before
their lives draw to a close. These
factors have to be taken into account
whenever we make provision for a
Depreciation Fund. In the United
Kingdom, when the question of ‘'re-
newal of capital equipment of Rail-
ways came up it was suggested be-
cause of the prospect of new invest-
ments having to be undertaken on a
large scale, that the Railways should
follow a policy of “make-mend”,
Let us look at this problem from a
more practical point of view. In the
current phase, when prices have gone
up, when there is inflation, the De-
preciation Fund becomes purely a
conceptual fund. The problem that
faces the Railway administration is
not merely making provision for a
Depreciation Fund, but also replacing
assets and developing our Railways.
There is no relation whatsoever be-
tween what is known as the Depre-
ciation Fund and the actual replace-
ment funds required for replenishing
physical capital. This is a gap which
we have to take into account. Let
us approach this gquestion malnly
from the angle of development and
not make a fictitlous distinction
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between a Depreciation Fund and
Development Fund. 1 am surprised
that my hon. friends should have
been fettered by a purely accounting
approach,

We are living in very difficult
times and it is imperative that we
should think very clearly of what
we expect our Railways to be in the
future. In the policy that we envis-
#pp 4~ sbo Rallways, I say this to
my hon. friend the Reucway Minister,
ihe guiding point must be et the
funds that are actually available to:
the Railways out of their earnings,

but the rate of development that we -

envisage for the country. That is
the approach that we have to keep
in mind. That is the approach which
the Mc Kay Committee, to which re-
ference was made by an hon. Mem-
ber a few minutes ago, made when
it suggested that we ought to have
one lakh route miles in our country.
How are we tackling this problem?
{ am afraid that neither the Com-
wittee, nor the Finance Ministry nor
the other sections of our Government
nave understood the responsibilities
of the State owning the Railways.
Today, I am putting forward my
plea in favour of the Railways be-
cause I feel that the case for Rail-
wuys appears to have gone by de-
fault. What is it that we want our
Railways to do? Unfortunately, we
are not willing to take upon our-
selves the responsibility for translat-
ing the objective we have in view.
Had the railways been run by pri-
vate enterprise, in any boom period,
tpeculators would have put in their
funds and really developed them.
They do not think merely of taking
hold of the railway funds which
mature from railway investment.
After all, we are living in an under-
developed country and the Railways
have to obtaln funds from outside on
a very large scale. : Of course, diffi-
culties arise. But, these have to be
faced, and it is to be regretted that
they have not been faced by us or the
Commitiee. What I am envisaging
is a joint collaboration between the
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three branches of administration in
our Government. Railways look at
the problem of investment from the
point of view of unsatisfied demands.
The Planning Commission would ap-
proach the problem of Railway in-
vestment from the angle of the pro-
posed development of our economy;
while the Finance Ministry would con-
sider investment on the basis of the
maximum funds that it can afford to
put into Railways. The:e anght tn
be a joint body of #hese three to en-
visage *uc rate of development of

-mllr Railways and apportion funds to

Railways for investment. I am how-
ever glad to note that the Railway
Convention -Committee has pointed
out that the zate of interest that
should be charged on loans to Rail-
ways should be the same as that
charged to other commercial enter-
prises run by the State. This is a
general rule that should be followed.
But there may be occasions when
the general exchequer may have to
charge even less than charged for
commercial enterprise: run by the
Government. For instance, the Rail-
way Convention Committee suggests
in one of their recommendations
that the test of profitability of rail-
way investmeni should be a five per
cent. return on the capital borrowed
I do not know why that Committee
should have been so apologetic about
this recommendation. Possibly it did
not understand the full implications
of the recommendation that it made.
When we are thinking of a five
per cent. return on capital invested,
what we ought to bear in mind is
that the five per cent. should include
not only the direct return to the
Railways, but also the indirect re-
turns that the country obtains as =a
result of this investment. The Com-
mittee should have approached this
question from this stand point. You
may find sometimes the rate of re-
turn from the Railways working out
at 2} or 3 per cent, and the remain-
ing 2 per cent. accruing to the
economy. This is not an approach
altogether foreign to a public utility
enterprise. Indeed In 1805 or there-
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abouts, long before we lived in an
age of planning long before we
breathed the air of political economy,
the Irrigation Commission, constitut-
ed to enquire into the profitability of
irrigation schemes, pointed out that
not only direct returns to these pro-
jeects should be taken into account,
but also the indirect return to the
community in the shape of increased
receipts in taxes, increased develop-
ment and such other factors. All
these things vem certainly be taken
into account once theie is joint col-
laboration between the Planning De-
partment of the Government, the
Railway Administration and.the Fin-
ance Ministry. There is no need to
view the Railways as an organisation
into which huge amounts of capital
have been put and therefore merit-
ing suspicion. We have not reached
the stage when our Railways have
attained the maturity, where there is
no need for funds from outside being
put in. On the other hand, the
needs of the country are great, the
needs of the community are great,
there are large unsatisfied demands
which have to be met. From the
point of view, of trade and com-
merce in our country, it is essential
that a new approach to this problem
of railway investment should be
made. There is no need to be iimid.
There is every need to be courageous
and face the problems in the right
spirit. I hope and trust that in the
near future when we will have to
consider these problems, we will
undertake a more detailed analysis
of the implications of the new rail-
way policy which we are envisaging.

The Committee suggests that where
railways borrow they must be at
liberty later on when they have sur-
pluses in their Development Fund to
repay such loans. It is an excellent
suggestion provided this qualification
is borne in mind, They ought to
bear in mind that expansion of Rail-
ways may often have a higher priori-
ty than repayment of loans. Rail-
way administrators should not consi-
der themselves to be bureaucrats wil-
ling to administer and mark time as
in other branches of activities. They
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must actively concern themselves
with questions of investment, with
questions of expansion, push for-
ward new schemes, get the Planning
and the Finance Departments to con-
sider them and then perhaps the tempo
of development would be greater.
India requires not only a widening
of investment, but also a deepening
of investment as well, and the first
essential for a backward economy is
expansion of the transport system.
The contribution to the national pro-
duct by the transportation industry
cannot be . under-estimated, and I
would wish my hon. friend the Rail-
way Minister to emphasize these
points of view in the Cabinet and to
make the Government realise that
far from there being a rivalry be-
tween general revenués and the rail-
way revenues, there is need for our
thinifing in a co-operative spirit and
helping to promote the development
of our country. We have too long
lived in isolated compartments to
realise the benefits of inter depen-
-dent co-operstion; this applies with
greater force to Government depart.
ments than to other sections of the
community,
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Shri V. B. Gandhi (Bombay City
—North): At the outset, I shall be-
gin by saying that the Report of the
Railway Convention Committee,
1954, is a very useful document. The.
Resolution moved by Shri L. B. .
Shastri, the Minister of Railways,
is based upon this document, and we
fully support it.

It is obvious that the Committee
has. worked under some limitations.
The Committee should have had a
little longer time in which to consi-
der this very important issue.
Secondly, it appears the Committee
has kept in mind always that the
consideration of this issue has to be

i
oy
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done always keeping in mind the
needs of general finance. As regards
the question of considering the needs
of general revenues as overriding in
a matter of railway finance as being
right or wrong, I shall deal with it
presently.

But let us admit that the Report
and the recommendations of the
Railway Convention Committee, 1954,
have provided us with a workable
formula, which will help us out of
a fairly difficult situation. I shall
briefly refer to two or three of their
very valuable recommendations.
OCne of their recommendations is:

“The cost of construction of all
new lines when decided to be
constructed might be debited to
capital from the very begining.”

This is a recommendation that will
encourage hew -constructlon. An
arrangement which placed the bur-
den of new construction, and parti-
cularly the construction of unremu-
nerative lines, on Development Fund,
was an arrangement which was not
at all convenient.

Then, there is another rmm-
dation which reads:

“In the event of the Develop-
ment Fund not being in a posi-
tion to meet the programme of
expenditure, money should be
advanced from General Revenues
to the Railways.”

We very heartily endorse this recom-
mendation.

There is another recommendation,
which deserves a special reference
here, and it is that:

“The cost of replacement of
assets created out of Develop-
ment Fund shall be met out of
the Depreciation Reserve Fund.”

We find somewhere in this Report
that the Railway Board entertains
fears that in years to come, failway
finances will meet with difficulties
and deficits. I for one do not share
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that fear. In a country with a grow-
ing population, in a country with an
expanding economy, in a country
where production, industrial and
agricultural, is increasing, I do not
think we would be justified in en-
tertaining such a fear. Here again,
we are a country which does not
produce oil; we are a country which
is still deficient in electric  power,
and therefore, any competing alter- .
native transport services are not very
likely to be available to us in the
near future. Therefore, 1 for one
should think that the fears of deficits
and financial difficulties in the near
future for our railways are unfound-
ed.

The separation of railway finance
from general finance was achieved
some thirty years ago. During all
these thirty years, whenever the
railway
finance to general finance was consi-
dered by a series of committees, the
question of stability of general fin-
ance was given great Iimportance.
Whatever may have been the reason

for this atfitude in the past, I do not

think we would be justified in conti-
nuing this attitude any longer. I do
not think it is right for general fin-
ance to subordinate railway finance
to considerations of its own needs,
Of course, general finance are the
owners of the railways and they can
very well please themselves and do
what they like with them. But if
separation iz to be maintained,
then it has to have some mean-
ing. Then, we have 1o give
railway finance a certain amount
of freedom to function in its own
interests. I think that we have once
and for all to decide whether we
shall still continue to have this kind
of an overriding consideration al-
ways from the point of view of the
needs of general finance. If we do
not agree, then why not make the
railways a department of the Gov-
ernment?

Then the Committee have avoided
a decision on the gquestion whether
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we shall consider railways as a com--

mercial concern or as a public utility
service. Now, obviously, without
much argument, it can be seen that
our railways are nothing but a public

utility service. We have to decide -

this issue once for all. The Com-
mittee choose to consider the rail-
ways partly as a commercial concern
and partly as a public utility service.
Now, that is not a thing that helps
clear thinking. We have to decide
whether it is fish or fowl; we cannot
say it is part fish and part fowl I
for one would consider this a very
fundamental issue and frankly treat
our railways as a public utility ser-
vice, and only on that ground can We
justify the monopoly of transport
services which we have given to our
railways.

Then somewhere in the Report,
we see a certain amount of confusion
as to whether income-tax is payable
in case railways are treated as a
public utility service. Somehow we
get the impression that the Committee
believe that income-tax will be pay-
able only if railways are treated as
a commercial concern, and that they
can be exempted in case of railways
being treated as a public utility ser-
vice. I do not think that theoreti-
cally, or even under existing practice
in other countries,.we can do that.
Income-tax is payable, whether we
treat the railways as a commercial
concern or as a public utility service,
and I would urge that the next Com-
mittee. whenever they meet. do give
very serious attention and treat these
fundamental issues courageously and
decide. The issues are whether we
shall still continue to treat the needs
a general finance as an  overriding
consideration, and whether our rail-
ways shall be considered as a com-
mercial concern or be treated as a
publie utility service. When this is
done, then alone we can have some
hope of bringing some kind of order,
some kind of science, some kind of
method in a&ll the jumbled-up kind of
accounting and in  all the wvarlous
kinds of funds and reserves that are
keing built up in our railway finance.
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I think our railway finance does need
a little more of scientific treatment.

My object in putting all these
things here today is that I would
like our railway undertaking and its
working to.be made comparable with
the working of other undertakings,
other monopoly undertakings in this
country—publicly owned, of course—
or with other railway undertakings
in other countries. And we can do
that only when we have made up
our mind on these fundamental is-
sues. I am quite sure that our Rail-
way Administration can help us.

A certain difficulty was pointed out
in respect of income-tax and it was
said that it would ~ be difficult to
compute the depreciation allowance
under the existing railway accounting
system in accordance with the provi-
sions of the Income-tax Act. I do
not think this difficulty can be allow-
ed to be a deciding factor. It certain-
ly is a difficulty which can be over-
come with will; and I am quite sure
that our railways have a very good
record, a very ecreditable record, to
show and they have nothing to fear
by any possible comparison with
similar undertakings in this country
or in other countries.’

Finally, I would very much support
the idea of an ad hoc Committee
which has been referred to in para-
graph 37 of the Report, which should
go very carefully into, and examine,
the economic working of the railways
in all its aspects. I am sorry to find
that this idea of an ad hoc Committee
has been given up on the assurance
of the Railway Board that they are
vigilantly watching one year’s work-
ing after another. That is not exact-
ly the purpose we have in mind. As
I have said, all these very essential
and fundamental issues have to be
decided and our railways have to be
made in their working comparable to
the working of other public-owned
concerns or undertakings. It is all
the more necessary in view of the
fact that in our planning—in our
current Plan as well as in our next
Five Year Plan——there will be an
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ever-increasing amount of public re-
sources to be invested in publicly-
owned and publicly-controlled
undertakings, and if our railways
can co-operate and assist'us in put-
ting up a comparison, I think it will
help considerably in creating greater
confidence in those who still have
doubts about the working of public
undertakings.

Shri U, M. Trivedi (Chittor): Un-
fortunately, the scope of this Com-
mittee was very limited. Otherwise,
in my opinion, the reference ought
10 have been ‘to review the general
working of the railways and suggest
ways and means for making the rail-
ways operate profitably and efficient-
1y and ensure an income of not less
than 4 per cent. on the capital in-
volved”. That ought to have been
the reference by which a comprehen-
sive survey of the whole working of
the railways could have been under-
taken. Except for a suggestion con-
tained in paragraph 26 of this report
which says:

“Operating Improvement Works
are partly purely safety works
and partly othér works to ensure
smooth flow of traffic, including
line capacity, works, improvement
to workshops, watering arrange-
ments ete. The present rate of
such expenditure debited to the
Development Fund s about
Rs. 1.5 crores per annum which
includes only a very small amount
on account of safety works.”

No other paragraph indicates that
the Committee had within their scope
of inquiry the idea of expenditure or
control of expenditure. We have—
one and all—said that it is a very
big industry of ours. Even friends
like Dr. Lanka Sundaram have also
said that it is a big industry of ours.
Yet, in the same breath, he says that
it is a public utility concern. If this
.idea of public utility concern is
given up once for all. we would be
on safer lines. It is not a publie
utility concern. It is, pure and sim-
ple, a commercial undertaking, a big
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commercial undertaking, a big indus-
try; there is no doubt about it. We
carry passengers in competition with
others. We carry goods in competi-
tion with others. We charge them.
We are liable for every act of mis-
feasance, malfeasance and non-feas-
ance. What more is required for a
commercial undertaking? We carry
mails; we charge for that also. The
only exception is that at times, it
being our own concern, we make use
of it for strategic purposes. That is a
different thing. That is why we call it
a national undertaking. But what does
not mean that it is not a commercial
undertaking. When these railways
were run by the British-owned com-
panies they were paying regular
dividends, Today by the various
manipulations of the Depreciation
Fund and the Development Fund, we
find that actually they are not earn-
ing anything. The reason why we
are not earning anything is this. To
talk anything about labour these
days is taboo, but as was pointed out
by my learneq friend, Shri Das, our
expenses on labour have increased
tremendously. All those who are
working on the railways think that
the railway administration is a sort
of philanthropic society for them.
They must all travel free; not only
they, but all their relative:, all their
friends, and if unfortunately anybedy
is honest to check their passes or
tickets, he is considered to be a very
mean-minded ticket-examiner who
does not allow the free travel of
these people. About ten millions of
people travel free and they bring
about this deficit for wus. About
Rs. 10 crores of income is foregone
by the tax-payer.

Shri Amjad AH (Goalpara—Garo
Hills): Sadhus and Sanyasis.

Shri U. M. Trivedi: Yes sadhus,
sanyasis, fakirs, Railway servants,
their fathers, fathers-in-law, etc., etec.
But why talk of gadhus and sanya-
sis? They are few and far between.
It is enough if the railway employ-
ees cease to imagine that this is s
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philanthropic society for all employ-
ees to be used as they like—they
can steal any amount of material. I
have seen instances where houses
bave been built from railway material
by train examiners; houses have been
built by guards; houses have been
built by P.W. inspectors with
the stamp of BB. and CIl or
Indian Railway property on certain
items. Ewery Indian railway em-
ployee has got a rexin bag with the
stamp of the railway on it to carry
about. Anocther remarkable feature
is that stores worth Rs. 67 crores are
lying idle. Yet we go on talking in

terms which are not cuite under-
standable.
Some hon. Members who have

studied economics and know a great
deal of it,- talk in technical terms of
adjusting one  account against an-
other, which laymen like me do not
understand. But as an ordinary
man with a knowledge of business,
I put this proposition. If I go to an
Income-tax Officer he would tell me:
you have invested so much money
as capital; so much is your turn over
and 10 per cent. of the turn over
should be your income. I do mot
believe your accounts: 10 per cent.
must be your income and you pay
Income-tax on it. When we have a
big undertaking like this why should
we not expect a similar income. An
ordinary income-tax officer does not
believe you when you say that you
have not made any profit. Why can’t
you make a profit, especially when
you have a monopoly. As my hon.
friend Shri B. Das has very aptly
put it: this colonial pattern of govern-
ing the railways must go. Every
officer must feel that this is a
national industry, which must pay us
and which must pay us annually.

I would request the hon. the Rail-
way Minister to look into the work-
ing of the late Rajasthan Railway.
This small railway system owned by
the Mewar Government was salways
paying very well: heavy dividends
of not less than 10 or 12 percent.
Yet, it was most efficiently run; there
was not a single theft; there was not
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a single man who travelled on that
railway without a ticket. You cin
never imagine of travelling without
a ticket and yet, the comforts of the
passengers were looked after in a
tremendously better manner, than it
is looked after by Government now.

An Hon. Member: Question.

Shri U. M. Trivedi: What question,
you have not seen it. Even today
with a lower standard of administra-
tion, you cannot travel there without
a ticket.

Shri Heda (Nizamabad): Sadhus
abound in Rajasthan.
Mr. Chairman: Order, - order.

Members should address the Chair.

Shri U. M. Trivedi: I am sorry
for having replici to my hon. friend’s
interruption ditectly in the heat of
the moment.

The whole point of my argument is
that we must bring to bear an out-
look that this is -a commercial under-
taking. It is a useful concern, no
doubt. Now, Rs. 3 crores have been
set apart for providing amenities,
Those of us who have the misfortune
of travelling these days on lines
which are not called first class lines,
know, that, let alone amenities, even
the small comforts, or even the neces-
sities for the purpose of travelling
are not available. The old second
class bogies have been withdrawn
and they have been replaced by small
four-wheelers. The charges for the
second class are the same, irrespec-
tive of the fact that the line is first
second or third class. Sometimes
there is not even a latrine
i there is a latrine, there is no door
to it; if there is a door there won't
be bolt to it. You will find the
mirror taken away. These amenities
are meant only to provide some big
bread for the contractors, and for the
engineering branch of the railways.
Fifty per cent. of the money spent on
the amenities goes into the pockets
of the engineering branch; out of the
50 per cent. that remains, 50 per
cent. again goes into the pockets of
the contractors; and only = 25 per
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cent. of the allotment is actually used
for the benefit of the passengers.
After all people do not go to the
railways for having a good drink or
a good meal. They go there for
travelling. Let alone the amenities,
I would request the Railway Ministry
to provide the bare necessities. Any
number of instances can be cited.
Well built masonary latrines were
demolished, to provide a different
type of latrines, which we call pub-
lic convenience. Where there were
sixteen latrines, four have been pro-
vided. People clamour for more.
Are these amenities? I have seen
stations where all the amenities have
been provided. By some bureaucra-
tic method of computation, an esti-
mate is made of the number of pas-
sengers getting down at a particular
station and huge sheds are put up,
without realising that adjoining the
station is the town. Not for a

moment does a single passenger stay:

in that shed. Why do you build
such sheds? Nobody wants it? Be-
cause of the application of that for-
mula. There is no imagination be-
hind it. Mr. Lal Bahadur Shastri
would not have seen it. He cannot
be expected to go to every station.
No doubt he is a kind-hearted man,
he visits all places to which people
request him to go, but he cannot go
to all the places and it is our duty
to point out to him these things.

These Railways are a commercial
undertaking meant for the good of
the country, meant to serve the
country well. It may be called a
atitity concern, but it is not a
utility concern in the sense that it
is a philanthropic society dispersing
galaries and allowances to its em-
ployees. It is the tax-payer who pays
the rhoney. In the olden day: ¥you
could travel cheaply. You could
travel cheaply and yet you had com-
forts. Now, you pay more and you

" do not get comforts. The railway
employees, big or small, wherever
these amenities are provided, they
take full advantage of them. For
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example, if there is an apparatus for
cooling water provided at a station,
that cooling apparatus gives no water
to those passengers who are passing
by that intermediate station. But, it
gives a very good supply for the
railway staff. The railway staff at
that station get cold water; there is
no doubt about that. If the ameni-
ties are meant for those employees,
well and good. Then, say that this
is a labour welfare provision, This
is not an amenity to the public. If
you provide retiring rooms at B
station you will find them occupied
by railway employees. When you
go, you are told:

Tet umw se¢ &R &, onft ame Wt

Even if the railway employees are
staying there for three days—not only
for 24 hours—you are not allowed
the facility to stay there. Therefore,
these railway amenities are only
meant for that purpose.

1 would request the hon. Minister
to look into this. He has got the
best and bona fide motives; 1 agree.
But, he must see to it that this ex-
penditure is properly utilised. The
view that has been expressed by this
Committee, to some extent, is cor-
rect. But, I hope that next time
when we appoint a Convention Com-
mittee, this Convention Committee's
reference should not be limited to
the present scope of merely making
a suggestion as to how the allocation
of funds should take place, but it
should also proceed with the other

" aspect of earning in the railways

and how the railways serve our coun-
try. When that will be looked into,
then alone we will be satisfled.

Mr. Chalrman: 1 would request hon.
Memnbers to confine their speeches to
10 minutes and in no case beyond 12
minutes,

Shri Mohinddin (Hyderabad City):
This occasion of the consideration of
the Convention Committee’'s Report
comes only once in five yvears. It is
unfortunate that the necessary dsta for
consideration of the whole problem of
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the financial sfructure of the railways
has not been provided. With the Re-
port of the Convention Committee the
Memorandum and other papers submit-
ted to the Committee could be printed
and these papers could be circulated to
the Members. The lack of this data
limits our judgment regarding the re-
commendations made by the Committee,

The first important question which
the Committee has referred o ls whe-
ther the railway is a commercial under-
taking or it is a public utility. They
have not discussed the rierits or de-
merits of one or the other. After
simply stating the problem as it came
before them, they bhave given their
obiter dicta that it is a hybrid product
of the Joint Committee of the Lok
Babha and the Rajya Sabha. 1 do not
know what is the implication of the
proposition that the railway undertak-
ing is both a commercial undertaking
as well as public utllity, There is no
significant attached to the use of the
words as such. If any name is to be
given, either commercial undertaking,
or public utility or a combination of
both, this must have some implications.
Otherwise, there is no meaning in call-
ing them by one name cr the other.
What are, those implications? Why 15
it a combination of the two? These
things are not made clear by the Com-
mittee, and I, for one, would certainly
not accept that the railway undertaking
should be treated as a combination of
the two; that is, commercial as well as
public utihr.y It should be trested as
one or the other.

I am sure that by csliing It a public
utility we will be making a confusion
worse confounded. When one knows
that it should be treated as a commer-
rial concern one has got a definite aim
and definite object In his view szbout
the keeping of accounts, about Depre.
ciation Fund, aboUt replacement of
assets and so on. But, when it is
treated as a public utility, perhaps,
these ideas, these presumptions on
‘which commercial accounts are kept,
are relaxed and we do not know where
4his concept will lead us to.

I would have certsinly agreed whole-
heg-tedly with the Report if these
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deas were made clear and as they are
not made clear and the whole concept
is very vague, I suggest that the hon.
Minister of Railways should make it
clear that the whole undertaking would
be treated as a commercial concern.

The Railway Board is very pessimis-
tic in regard to the future finances of
the railways. On page 7 and page 14
they say that unless the rate of divi-
dend is reduced or fares and freights
are increased, the finances will not be
able to meet the demands of Developr
ment or Depreciation Reserve Fund.
In spite of this pessimistic view of the
Board submitted to the Committee, the
Committee on the other hand are very
optimistic. They are optimistic that in
the expanding economy ¢f the country
the revenues of the railways will ex-
pand and there will be no difficulty in
regard to either Development Fund, the
Depreciation Reserve Fund or payment
of the rates of dividend. Sir, I am not
satisfled with these broad stlatements.
On the one hand the pessimistic view
of the Railway Board and on the
other the optimistic view of the Com-
mittee leave us in great uncertainty. We
do net have sufficient Jdata to form our
own judgment aboui the whole afair.
The requirement of the moment is......

Mr. Chairman: Two minutes more.

Shri Mohiuddin: I shall finish soon.
The problem before the country is of
very great magnitude and importance
as far as the future development is
roncerned, and the railways and trans-
port have got fo play a very important
part in the future development of the
country, For that purpose, we have
got to see that sufficient funds are
available for development. for construe-
tion of new railways and for replace-
ment of the wasting assets. The view
of thé Railway Board—though we have
not got them in detail—seem to be
that we will be short of funds for all
these purposes in the next flve years.
I feel that this report definitely
reaches the conclusion—at least it sug-
gests the conclusion—that a verv
thorough enquiry, a thorough investi-
gation is necessary into the working of
the railways. into the efficient working
nf the whole railway system and into
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the amount of the capital at charge;
whether to what extent there is over
capitalization and into the fact whe-
ther .the capital at charge should be
Rs. 9 crores or Rs. 6 crores or Rs. 7
crores. It is necessary to find out
wnether the rate of depreciation that
we are providing is sufficient for the
replacement of the wasting assets and
wnether we will have sufficient funds
for the future expansion of the raii-

ways in this country, to meet our re- '

quirements and needs. I would even
suggest that the railway should pay to
the Government only the minimum
average interest on the capital whick
they have borrowed from ihe Govern-
ment and the whole of the surplus
earnings are left with them in order to
meet the replacement of assets and to
expand the railways in lndia.

st wwo gWe qrw : #° ANET AT ®
o g R wp Fed @ oA o AW
FEA TEW & AR AT FEw g T AW
azl 9w teg g R (@t el
T Aot At w warg @ & g rw
qge aiwd FT Aler TAw A f Al o
wr oz ot & ot F 1 P age W
et w wer g # Trawm & @ 9w
99 g9W o wew @ AT g Al An
an e @ T & Yen atewt IoET
gt & fow &t a9z @ wSt amh g
R AT .

Mr. Chairman: Order, order. The
position is this. Those hon. Members
whm had sent their names in advance
were called upon to speak. Of course,
Members from the Opposition side and
also Government Members are taken
into consideration, though this is not a
Bill. As regards time, of course, those
who speak in the beginning have to
_cover many points, and naturally those
who come later on may not repeat the
same arguments. It does not matter
much.

Shri §. N. Das: [ only wanted to
draw the atteotion of the hon. Members
to the point that those who have al-
ready spoken may also remain in the
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House so that they could hear the new
points which other Members might
have. Of course, those who spoke
earlier have been rewarded by having
greater time, because they were given
the first opportunity which we, who
come later, have not got.

Shri Amjad All: Take note of the
V.1LPs.

st gwo gwo grw : ®° FYAT wEW W
PF maw Taed @ a) w@ wewe o d@d
FECTT FHel THerE g ff 9w ®Ww
&t 7 srefvonelt ol fof @ an W
Tat wigwd ¢ 96 @ @ qA wRER
o & 99 g ®1 @w e aly g
g 7 @ Pt et Peer wiw @
HT gy Y 4G v 1 e Pegior ot
gt dtw gon alt 9 Teawt &1 & of
d ft Bftr aven @ v A o, geted
yw #* gem g T fed FRTe wet
fr= @ qgd TAm anivE @l gEd
qgest @ teem @ Pram w1 d o aten
ur aty fo g7 aw it wt gw wEet
# G e wien o1 | 3 8 diet Wt
v i TEe gR W FES W owEen
Fo antge o1 P& wuww faw ol fe
oo & o weey g Al et o Al
# amwr aaer # g PEer aeEm )
"oty =it &1 Trud & 9 2o wt g
domamm § P ww 3w AR A
Wt # gwaAs  AiEW 81 Wiw o
Potiw w2 g F @ WEE B W
# Pram & g Trar aq fod ald @
wg FEd w iw

“that a close watch over the trends of
earnings and expenditure of the Rail-
ways was continuously kept and the
appointment of a separate ad hoc Com-
mittee was not necessary”

W o m Peum s ste few it
st ft T e W T B AETTES
75t wet g | 7 Paem o dwn v Bl
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T gon | A @ Paem # Pw anre ow
i qatfaieT # @ & gw wwn @
FAA doreft v O Ford B I R AR F
T UEH W AT W | ITE A F TR
72 Yo amn wfen s o aw @ aw
a wETT R ¥ TR 5w @ Pram
=% afv oft 7w wHR # PraPe
IR | §W AT foad 3 atew 2 e F
@ Yo 7w @ oo ol ewe EER B
ar rEd # ammEww # oh B fed
Pty v & odiw s £ P 4 o
ddt FHA I & weR g w7

TER I A aw FEr wEm Pw eew
# 9 wHR Paers” i ff o wy wr P
fad ergw # W wEHw § aww
Peam o o Pow’ dr 2 A Tew & #
afer 7z o .ot s wEw @ P
& ot # afe oar # ot Tgar W wfen
@t T 9% waT ot gerar ma # Pw wm
tod diws giefed? wad & @ w=xafw
A & 10 gEsl odgtrat & s
qﬁmtq“a’?m{;?ﬁ Tt
ofms giefwel @a ot & ot sl

gumr g ft % # PF 0® gvem =t 9
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= 2% dm ¥t whafale & gy off
7 1@ aE 98 0% qates gietwet
wqad ot # aaw A ow @t
darr ot 1 gatan gt gw g gAE
Fawat & Pram woen aftgu

M.

FqT TS Ty F g% A Al RN
g et & 1 9 Paw ded Wi # et
o T’ F wrmery F atesr R @ o
A @ aee @ § IER AW # @
o & Pv 7 o Prewmes Yew #
er man & e o oiw awl W @ AR
w1 st gl ay ddft et g Pawt
IR @ o Fi7 Ty wiew baw At
qa | d7 T ¢ Pv o dad fate s
W F e W wvd ® te &
aft gEd Teww gow o g o 9 9
Frramres Taw fad @i o wHe @
A ver § 98 7 e S | et e
¥ fsdwd @ wmm @ dd wwer
& Tomet s #+ # gwa wmgw @
§ dte ow gwm @ aER o @
TeF & o & 1 g ahr Pewwew W@
FreETr fEe e o ) 9 AW wd ¢ P
TR WA W A4 & @ IES @ o
T TN wwd AW & g Tawior
s arat &, dbeer Ton oft o Fen B
T TEw 72t awRE HF Fw wvR aw e
gt dwn | Faw Pawve @ s
# & 7@ A aw At # oo e @
wrv § Pt sme #t www A
s & v vt e oft agw s
Afew gfs et ot Srrot AR et
¥ gatmy o swamt & Pyem gwoeer
g s ¥ g A gl )t waw
qEmaE W AT R el &, TR T
o & TivEn & gt of @ e #
ol 39 TR @ IES aw TR F A
@ w1 & | 39 Fw, Sur i 3 w9y 4w
oF wtvs wen ot & 1 dfew o



3005 Resolution re:

[sf gwo g0 7]
sates gea &1 e @ guet bt
Tt gt atee 7@ AT ot ¥ gw
gd # P59z oiws glelad o
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sraw w@m a1 fa atrat # gl ol
It fod @ gEd gEEw w3 A |t
Tt ghraat @ fen twerer @ wdte
&9gr o | dw g qe § Tw ot fw
o & atvar &1 graw & fag T
mar # @ st @ e oft ww vEew
afge o & wv g afd & e
Freald &1 geAw #7d § 9% fae ai
THER TATAE & §1 9T |

% aw oft FEF & @w SIA Q|
T2 W 9 WA A o F o @
oee el § g mewid @ AR g
¢ ol o ot Pawieet W ot & 2
o% wg &% @ A fedl R F 1 #
Tmrm g T Taw aee @1 we @ vese
# wicfegee g F omr w o et
f¥u aR geaaterd @ @ oo @ O
diw et o f ot qwe wmogEd ot
@ f 9t 9t g W T g 1 oiEe
TEETH THA A qg 9O Ior w1 Ta
me # feltniwdy e 9 o w 4%
& T W dtww faid @ A g
¢ Px fod 4 wowde B WA 20 T
#rar g o Petwtedesy v # @ #
at ted oty oo waww @ fw T
fawg & amly dg @ T F oww fed
7iF *t 9z Afyen § Px @9 af F e
Pt @ 2 ow 3 & Pabmww w we
TE AT U1 TES! AGE @0 FAE
o A 1 ww A P oy tmw w@er
gon @ 7@t | geton & wewm 9w
P ot ft wHR 51 Pewrtew & gwer
3,2, TR B7% ¢ q Wt A w@r Ao
atgg or Pagd amt oo o Peag 7
TR T @ '

T = @ oy 8/ ¥ RET 5 g
wva & aft omn wrw € Pw dwd @
atetn 2t wiw Fd @ P s @ oW
w0 @ Pawfor Pemr s
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Shri Raghubir Sahal (Etah Distt.—
North East cum Budaun Distt—East):
While discussing this Resclution, we
ought to bear in mind some relevant
points of history regarding this prob-
lem. Every hon. Member of this House
knows that prior to 1924, the railway
finances were merged with the general
finances. It was only in that ycar that
this separation took place. The object
with which this separation took place
was to secure stability for civil esti-
mates by providing for an assured
contribution from railway revenues and
also fo introduce flexibility in the ad-
ministration of railway finances. After
that separation, things went on till
1848 when the whale matter was agsin
considered, In 1850, a detailed resolu-
tion was brought before the Constitu-
ent Assembly by Shri Gopalaswamy
Ayyangar in' which this question of
dividend was properly iackled. When
the finances were separated in 1924,
the rate of dividend was fixed at about
one per cent. of the capital at charge
but in 1950 the rate of dividend was
fixed at four per cent. In the resolu-
tion it was again laid down that the
whole matter with regard to this divi-
dend should be considered after a
period of five years. This Committee
was formed simply to consider that
limited and specific question.

In the course of the discussion om
this Resolution, many other point: be-
side the mark have been brought in.
Some hon. friends have talked about
the colonial mentality and also how
the railways were built hundred years
ago by the sweat and the blood or
Indians. That may be true but they
are not very relevant to the problem
that we are discussing at the present
moment.

This Committee, as I said, was only
appointed to consider the question
whether the dividend should remain at
the level which was fixed in the year
1930 or whether there should be any
reduction or increase therein. The
Committeg has recommendeq that the
dlvidend should remain at the same
level. Today some hon. Members from
the Opposition have tabled rertain
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amendments and they have also spoken
in support thereof. Some of the
amendments are to the effect that the
rate of dividend should be reduced to
3% per cent. or 3-18 per cent. This
problem also was considered by the
Committee and, having considered all
those things, they came to the decision
of fixing the level at 4 per ceni. I
am reallv sorry that the Financial
Commissioner’s memorandum and the
Railway Board's memorandum were
not placed at our disposal. If those two
valuable documents had been placed
before us, perhaps they would have
given more food for thought and mate-
rial for our conclusions. But that as it
may, the entire material was consider-
ed by this responsible Committee and
they came fo the conclusion that the
rate of dividend should be fixed at 4
per vent. Perhaps-the reduction which
is being proposed is due to the remark
in the Report that the Railway Board
has admitted that during the last
five years there was a shortfall of
Bs. 31 crores, and that can give rise
to a suspicion that this rate of 4 per
rent. may not be proper in the years
to come. But hon. Members will find
that side by side with this statement
it is also recorded in the Report that
duaring 1950-51 to 1954-55 a sum of
Rs. 7 crores per annum on an average
bas been paid by the Railways to the
Eeneral revenues by way of contribu~
tion over and above the interest chargeg
an the total capital-at-charge. So this
fact also should be taken into consi-
deration, and I think it was taken into
consideration by the Committee when
they arrived at their conclusions.

Secondly, it should also be borne in
mind tha! we are already executing
our First Five Year Plan in which the
railway development figures very pro-
minently. The Second Pve Year
Plan is also in the offing and we have
to take account of that also ang have
our general finances in such a way
that they may be able to ba., the cost
of the Second Five Year Plan. As in
the First Five Year Plan the item of
railway development is a vary promi-
nent one, so would it be in the Sscend
Five Year Plan also.
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Along with these it should also be
noted that at the time when four per
cent. dividend was fixed the rate of
borrowing was about 3.18, and this
Committee also has come to the con-
clusion that this very rate of interest,
that is 3-18 per cent, is to be reached
very shortly. So from all those con-
siderations we can easily come to the
conclusion that the rate of dividend
which wa: fixed at four per cent. was
the proper rate and there should be
no diminution or increase in it

[MR. DepUTY-SPEAKER in the Chair]

Anocther amendment was alsc tabled
that with regard to the amenities
wherein a provision has been made for
Rs. 3 crores per annum, the same
should be raised to Rs. 4 crores or
5 crores. Well, Sir.' everybody would
welcome, it the finances of the rail-
ways would permit an increase in that
direction, because amenities are very
necessary, and the more money is
spent on them the better. But ] sub-
mit that in this Resolution and also
In these recommendations it would be
seen that there is only a provision
that a minimum sum of Rs. 3 crores
per annum be earmarked for amenities;
no maximum amount has been laid
down. So we should not tie down
the hands of the Railway Department.
We shidtld expect, and we should bring
to bear that parliamentary pressure
upon them, that in subsequent years
they may rpt only be satisfied with
spending Hs. 3 crores on amenities, but
more than that.

It was also said by Shri H. N. Muker-
jee that the Government should give
an undeﬂak‘lng that in the next five
years no increment will be made either
In freights or fares. Well, Sir, that
is again another thing which would be
welcomed by all. But I do not under-
stand how a respomsible Government
or a Minister thereof can give an
undertaking or an assurance for the
future. That is also not a practical
proposition.

Thele aie¢ one or two welcome fea-
fures in this Report which I would
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briefly mention. There is a provision
for the encouragement of new lines in
regard to which some great concessions
have been made. In the first place,
for the capital or for the amount that
would be spent in the construction of
those lines the interest charged would
be less than what is usually charged
for-ofBEr items; and in the second
place there would be a moratorivm.
The Interest would not be charged
year to year, but that would be defer-
red till the railways are on a running
basis, and a period of flve years has
elapsed.

Another welcome feature is that the
amount set apart for the. Depreciation
Reserve Fund, which upto now was
only Rs. 15 crores, has been raised to
Rs. 35 crores. The Committee has
taken Into consideration that during
these five years the sum that was con-
tributed to the Depreciation Reserve
Fund was not only fifteen but thirty
crores of rupees every year, and there-
fore they have very rightly tixed the
smount of the Depreciation Reserve
Fund at thirty-five crores of rupees.

1 welcome this Resolution and give
my whole-bearted support to it.

Shri P. Bubba Rao (Nowrangpur):
While supporting this Resolution I
wish to make a few observations with
regard to one or two points,

The report recommends to the Raii-
way Board to look into the matter of
assessment of rent and ensure that a
return of rent more commensurate with
the capital cost is obtained on all resi-
dential houses for Class III staff. It {s
common knowledge that about one-
third of Class IIJ staff is provided with
quarters and fwo-thirds are without
quarters. They have to pay a wvery
high rent for private houses. Quarters
are allotted on the basls of senlority
in service and ‘there are instances
where a house is allotted to one em-
ployee and he sublets it for four tines
the rent to another employee who 1s
not provided with quarter. Another
point to be borne in mind with regard
to this question is that the cost of the
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present” construction should be taken
into account and not what it was when
the house was built a few years ago.
With regard to fares, most of the Rail-
ways were constructed several years
back at a low cost. We charge a uni-
form fare. While the new construe-
tions do not pay even any inferest, the
old concerns are profitable. We are
not having two rates of fares, one for
the olg lines and another for new
lines. Applying that rule, I want a
uniform rent to be charged irrespective
of the time of construction. If this
rule is followed. more quarters can be
built for the staff who are thrown into
the street. 1 agree with the recom-
mendation that the cost of Class III
staft quarters should be debited to the
capital account.

With regard to the construction of
new lines, I agree with the recommen-
dation contained in para. 19. At the
same time, I would request that infla-
tion mileage should not be taken into
arcount. I believe that in some Rail-
ways, say, for example, the Nilgiri
Mountain Railway, inflation charges
exist. The cost of construction of hill
railways is much ‘more. That was
done in the British days when the
‘Englishmen wanted to have hill resorts.
1 think there will be no more necessity
to construct any hill railways. All the
<constructions will be for public benefit.

Mr. Deputy-Speaker: What about the
Taflway to Jammu?

Shri P. Subba Rao: I think it should
be constructed.

Shri Amjad AN: That is being built.

Shri P. Subba Rao: I am opposed to
any railway that is to bring loss to us.

Mr. Deputy-Speaker: In the begin-
ning, no railway will pay.

Shri P. Subba Rao: If it {s guaranteed,
as recommended by the Committee, that
jt would pay after five years, I would
‘have no objection. If it doea not pay,
we should not undertake the construc-
1ion of such a line.

In order to connect the metre gauge
in the south with that in the north,
the Hingoli-Ehandwa line has been

16 DECEMBER 1954 - Report of Railway 3012

Cc tion Ci

suggested to be comstructed and the
work has also finished. The question
of charging inflationary mileage was
hinted at. I do not see any reason
why there should be any inflationary
charge in this line. This was construct-
ed only for lessening the loading and
unloading charges from the mefre gauge
to the Broad gauge and slso to facili-
tate moving of wagons from the north
to the south and vice versa. [ would
have no objection to a dividend of four
per cent. provided we can realise all
that we ought to get.

This problem of ticketless travel was
hinted af by my hon. friemd. It has
increased. I believe nowhere else in
the world you have such ticketless
travel as in India. I would suggest to
the bon. Railway Minister to send a
Committee of three or four people to
study the conditions as to whether
there is ticketless travel zbroad and
the steps taken to put an end to this.
There was also a lot of commotion
about the granting of passes t{o the
employees and servants of the Rail-
ways. 1 think there is some abuse in
the wuse of passes and P.T.Os. The
rules must be made more stringent so
that there will be no abuse. About
amenities, the hon. Minister has already
announced that sleeping berths for
third class passengers would be provid-
ed in all the Railways. It will take
some time. But, I believe that a part
of this sum of Rs. 3 crores allotted for
amenities would be utllised for this
purpose.

st ¥ 9% 0% gy §t A toe @
7 3@ o 7 s gw & =@ oo amw &
Ps rad w3 f f ¢ e W A
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(& &=

& & g, ot o g =g @
FEH T T @, gty Awd IW wRel
® guf Peo o 1 g @w Tt W faww
T e s we & oo 1@ ot Wy
gtgw &7 F | dtew  Tov ot = T
g # W - oww 8 @
wg W %@ A wE  F@
T 6B WEW AT o T | T
Tu° # ZT® WEN FT TF [4G00 gEHR WHA
amr & oi? g2 AR I a9 gge w Pran
Yarar wren # + agen g Pow @ W s
w o wat 3t WEwwedtsivdy o
dar =aare § ot M5 aAtgaedt o §
sty #* worw € T 3@ g A @
PoE o aer R g § 1w aw e
gdarm gt e 1 et o o el
vz A Peren & 7@ FEw T qe At
# &1 gr stgeerd ad ot § alww
W EE FOTEE f gUE A WA
¢ ot adt Fwor § Bw ot wEer WR
ytaws & q@ ¢t # FW ART Fey,
tetagte wlgy, www =@ F I w7
ot g¥w ¥, @ gEw €, WEEw aw ®
fae mre & oty #F wwwer & e agw
gzt @t ok ®@ gwwr Py gam
¥ e ft a oW v o w wR &
P 7z = whaww 94 @ a| T R
T & gt A o @t geeh wted
¥ P Shatedys Toad v ahogw
T @ Gew Tive 3 tee swan e
3 wr @ 7 ft xwm ¢ i Pw ol
AT FET T AT §, T4F W A 3P
gret 4 qg a9 It 1 ¢ Te @ vo
whesrr P wwew @ & A@Er
afeg | #F wwww € P ag AT atew
7 gt 9@ gw 7 o qbew ghetaet
ot sabgaed avd word € | Ty gl
gor & Pt wm oft v ¥ w
wteT # & @ At A T I
Hew @ I @ w1 TlET @
FaEer § o W gAW E% gt A9 §
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9% A & A @@ FEN Wmw g iw
o ate @ g gen & TF i @ W v
giar & @ vt & 1 Fe g 7 wwmen
gt & 99 w2 o W 9w g
aTen #, witE Am ai @ aeer & Tegrar
T # Fiar w5 s e g & it gt
arw § Pe wp wwet A 9w g@w fraw
¢ ¥ 7w & 7 @7 T w99 O g
Prem o & a8 SOl T Faw gt
@ fog ofe 973 ghawr @ ard,  womt
ggiegd @ g & ®F &@f afeu v
=l o Tad g § 9 e T i
™wE oA # oW 1wy W A g
fear & Pr ww @ & dtv FoR I T
/| wE A g o § s gewt o
Foe P 9w, At W al et J@
< # 9w | g9 gEey #, 7 T8 ad
e M 7w awg ®° 9g &7 e w1
o 7 d & | dPF o ek TR
anr @ @ gt Tewm & gawl R W
o wE ¥ Poar 9@ 1 #° gwd T
Fig qrddT @ vEr wwar | ®° wgr
g Y= w9 @ 7 dv wag @t e @ ww
e afy wamr @wr gt @ w9 femm @
TEH W @ aiw T w1 Prwn A

ow dw o 2 ol geE FO S
g1 % ¢ P& faw won fpemr w@w
I § T8 TAET ot e ¥ 1 s qEeh
ot @ 7w Prww o wot Pewm @ @l
% ¢ afe ot wp Twid wor € A al wp
# 3 gmer & ag 9 & P Teom veet At
T8t wgfa gt arfen Jt v satala
o & gt & 1| 3w wFn F ogty T g
T @ g1 9 9w g wme fad W
Tqe oTeT & A g a7 A& wms a P
pordt F aidter & gt 9 T A
aaw s gt Peatt ot wet ol o
#1

aw @9t ww ehntadwT @ Peg
Pt ardt & = oft oY adie & T
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trerel st & 1 a5 R et wew o Pt
arft afee 3 P gEd St & Pear
awr & 1 g e & Pem o« o de Pt
3t @t ¥ o ow i 3t T A
aw § af Iu2 faw ot o @ de P
3w g 1 dfe o bl e 7 ey
TuE | & @ gus Peg o o @ @R
Moo TG Wy g gus atees
¥m fedt fix 1 97 7w e aw &
o gue P aiw @ e e gy
g o At ag W o ™ de @ aftwT e
T Aty AT dee AR @
hafade wmm w1 = ot AR @
e 9wt wie @ P el sabt
& qaman S §

g A =t 9% g @ & ot
T % AT A9 7 &, 3@ @ F
T% ¥ Wt awst wef ¢ qwits a%
wr I A ¥ Rew T § e o
&7 4 W= wiwd ¢ @ geard v
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T vt 7% quitaeds &1 gamer & i @
ait & gweht gHbrAY T Pawdt @
faaht P gt Dot wrfew | e w2
FE §T A% GE A dtew A2 wr
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Fywde 3 ad had 9 ¢ 3 T
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a= ® #° 9% T W g T atesy
# it Paavor e o 9 awdtEEw g
AR FR W FW EH IR & IO AR
# gu Paaror @ @it @t @@t wwew
Paaft afen it @it st ot @i @
At witge | dar & gt e dw Te
gw gwEY & ¢ @ M5 o9 g ene
# ) zuwt @l agw ww & dm oam a
Fig T wag & ot & Al gER AW
oy g@f @ e agw & e T
e at fiw g & et # 1 eer gEr
¢ Pear wmr at P X W oow @
At avrar | gaten A omn ¢ Te utesy
# 3t T W FE Ter IEiT & Iust
at Trole ol @ awdtw & gl

Shri Raghavachari (Penukonda): I
have a Teeling that I am pot quite com-
petent to make any observations about
the financial policy that is involved in
this matter. But I have gone through
the report fairly carefully and I find
one or two doubts in my mind which
1 want to place before the Minister and
the Government and have a clarifica-
tion or an assurance in that regzrd.

I can agree that the railway system
is not necessarily a commercial venture,
but must also be a utilitarian corcern.
Therefare, to be constantly concerned
‘with the utility portion of it z:lone may
not be justifiable, Yet, when you are
now laying down a policy that is to
guide your actions for a period of five
years from now on, and that five years
alsc synchronises with the next Five
Year Plan or a greater part cof it, I fear
whether the real purpose of that Plan
would not be affected by the policy
“that we are now laying down particu-

larly in regard to the expansion or the
<onstruction of new lines.

I find in paragraph 32 that you have
now set up a standard for what is
<alled remunerative projects, viz., that
it must yield a five per cent. income.
‘The estimate of the parcentage of yield
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will depend upon the kind of estimates
and the rates you choose to base upon
and the real rates and the actual cost
that it might later on turn out to be.
Apart from this, we also know that eco-
nomic conditions may be changing over
a period of Ave years. Therefore, to
set up a standard of a minimum retarn
of five per cent. might almost work out
to be a hindrance against undertaking
the construction of any new lines.
Particularly as I have been & repre-
sentative from the backward areas, I
have, every time an opportunity came,
stressed and placed before the House
the need for the construction of one
or two new lines in our area. where to
see a train. a man has to go riearly
eighty to bundred miles. I you set
up this kind of a standard, it might
probably work out against such expan-
sion. When I read paragraphs 28 and
30, I found that you have a Develop-
ment Fund, out of which such things
may possibly be undertaken. I, there-
tore, feel a little doubt in this regard,
and it is not quite clear to me whe-
ther this remunerative project stundard
that you have set up will not come in
the way of new lines which might pos-
sibly have to be vonstructed. No
doubt you have sald and you have also

.expressed a fear in the Report, that in

the years to come, much money may
not be availahle for the Development
Fund at all. Therefore, I only wish
that the matter be made perfectly clear,
though the Report as it is does not
exclude the possibility ¢f something
being done from out of the Dewvelop-
ment Fund. I wish to know definitely
and categorically whether this standard
of remiinerative projects will not really
stand In the way of new lines fcr pur-
poses of utility or for purposes ot
developing parts of the country which
really deserve such help.

st Ferqrar Pae (Paen mhvarqe—< o)
o 3t Prewr wwr @ amet woterw &
T g2 ol e trew § 1o o
‘wam#m‘#aiﬁwhwuﬁv#.
o wHd A Poe wa @ et & g
Ft = # qor wer s w0A £ @ @
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awg o wid 4 € 9w Aaw A
e # dsw & Pean bear oot ww
% 4 IW #1 o g waw @ anr gy
g2 1 o o waw & ar omm w7 et
e 9 A FHA B awd o T B W
o g & 0% #w & @ Pt ww ® e
e FAR A avh P A dw e m
Pear -

“A review of the financial pros-
pects of the railway undertaking
for the next five years on the
basis of the present rates and fares
furnished by the Railway Board
disclosed that if the Railways were
to continue to pay dividend at 4
per cent. during the five years...."”

HHe m ah dud ol wm

WEEE ® Tt avd {2 amnfr
w1 1 dedw few ol e AT
T & ol fod @i A wn AT gabe s
T2 FEW @ 9E & 1 9w #t e amed
mEmd TR R E e
Pruie® Paeme @t & v e #1

Mr. Deputy-Speaker: Has not the
memorandum of the Railway Board
been circulated to hon. Members?

8hri Sinhasan Singh: No. At least
a summary of that should have come

A0 35t g 3ft wEd Pe w o @ gand
e Faw P &

T ww 7w Proie & # Pe mew
reedey 8 fod s & | wHA o
YaF A e i dr e ¥

“This shortfall, the Railway
‘Board hope, could be made up
partly b¥ a moratorium in respec:
of the payment of dividend to the
‘General Revenues on new Wnes
during the development stage
and partly by minor adjustment
in fares and freights without hav-
ing recourse to a general increase
‘n them. They, however, stated
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that this would Ileave no funds
to be appropriated to the deve-
lopment fund for financing deve-
lopment expenditure during the
next five years unless the tariff
rates were raised generally or the
quantum of the dividend liabili-
ty was substantially reduced by
bringing down the rate of divi-
dend.”

TAY anr g% weT reEr o ¥ b
el e madmmtd e &
W F7E daevEw v Ft wewr 99 |
dfer gzid e #t v &1 W aher
o wmd A e # e 2 agd &
vEra # @ 5 ¥ 9w o e wne
¥ 7 gft § s Petade w7 v fam
g & g At w5t vl @ aw g
arf e & P oag Mol w A F a
T | 79 3 aw Pelade v e e
w1 FHA A wEren w7 oget s w5t
fod e & wim att 7 e ez, a2, Ay
W T A d5® AL,

Mr. Deputy-Speaker: The matter

was before them for a manth or two

months.

ot Fawwwr Fon - o7 Peolet g @ ¥
ai‘uwu‘s‘m‘mwa‘}awﬂa‘?e&

dhﬁrm#mnaﬁm;}
wgt o A Pw wg A @ owr
a‘h‘wi‘a‘-ﬁfﬁ?m‘ﬁﬁe‘é‘
i & o R E o, el
F 43 ¢ FHA A g Trale

ﬂﬂi”’
pi%

w

iy

Mr. Depaty-Speaker; If any han.
Member wanted the memorandum,
the annexures or other material on
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{Mr. Deputy-Speaker]
which the Report was based, he
could have easily asked for them.

Shri Raghavachari: With your per-
mission, I would like to say that
what invariably happens is that when
a thing is circulated, we could read
it only a day or two before it comes
up for discussion, because on other
days, we have other work to prepare
for. When we read 24 hours or 48
hours before, we find, this or that is
not there; and it becomes too late to
ask for it.

Rt Farrewr foe : @t 7 off &, ol
Pt w o wet o R A @
g € 8 Fw @ Tw @ € P Yew

¢ e,

# oF 99 GHER B A (@ AR §
ts wrwn A 0w o W wHiewr oy o
I Rl N Nald ot ga awA A
£ 1 gEd FHe {vd Yerm W o T
2 Poet B & o off Py ted
PeE a¥g W Y<reR galdd &, 99 §

{ad 1 amedt @ o awm g § Al

T A e &, I Y<NR & T
Frar & @ gwm & @1 W9 B awEA W
ft wr e # 1 an 7 Teme oft g
gm gt @ O TGN B AW F%
gra Ps ug Bl @t € @ T §
gwrn Petade w7 waan & a1 @2 wwAr
F1

7w Yraid F @ ot o & ot Tw
gt gz ¥ Y Yo g e
ated 1 dfF 7% qEm w7 A ¢ P
@af #7 ¥ % g Telale=e a3 q% a1
¥ @ @t o o R amEeR W Wt
@t g wadh & 1 o Siben it & 9= Bt
T 1 ® AR gW AT AT F w@F & A
i o, oAt w wm
ot gu avd FW &7 at off @el we
gro § goted am = Peotd ot
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tion C
gt it e 7 a9 < 7w g By ww
fog ave & gt afed | o @9 oqw
grRtTT s g sw mawd & 1

7w & oo aft O g wwe § B
3,000 TH EYA | WET AR F EET
T I g R f s B
I FT FH 0, W IR &4 & Tar
§ At 73 w9 A oA & e addd
g & A W Ae g o 99 @ W
# wiaaw givht | onft {ad @i T T
¥ ot gw ded aF @ g v o &
witE T8 P a2 0% g0 Atgw & T
A TFmg it R ggr e d
& I owew § To ae g dw & A
W 5% #1 aves? w0 & Ad Tawgrdt
1

TS et wTwr w1 &

st Fagrexr Ton : aw 51 & tow T
4w # a2 agaw g g Py ahm
F 2 | 9t fe ol & #1 A W
dfeT ot ¢ aug @ FEe A gy &
gA F AR AT w oW AT &
agtaat 3 daar 3 aW 9 AW 2 =T
# § dfe augyt @ AeEt R oW g
W TAIdsdtatda o
M OgY TW  dmwem  we ®
amd 3w & A oft Prdgw T W
g 95t AR ¥ 1 39 Tedt g F Pamet
A & ww det F v g e Gt
Frdfgr v T A sw At maw
% THE FT ET § ¥ R 99 W TrAw
72 & af g aer @ g & ) & weee
ot @t welgw @ o ot w g &
aty o ft wgw & P oot Pawiard
TET TG AT § | AT A A H g
1% fEr 99 @ AW AT G Wt
det wt Tret § 1 7 WA ™y ¥
{wd @wat ¥ @wm Wy w W
Paorelt 97 @ = F &, qeft @ g
gar ¥ 1 @ g o gw m trem v
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sgtm Y= gw & g Toaar ot agr ) #°

rg | o g gEd ¥ P 4R @ e
& FTror grETER W g & 1 watr @ qgt
W W e ded # Taw wwm o W @
‘gz & meE g PE I # awe #
veo giud daw wEEw @ HAT E | FAW
<0 yrdwe Ta? it @ A 1 Aw ®
to Trde amwgdt  =EEEr @ g &)
n T ATt anidE s @wteiEw
‘FA W RE T TR WIEEw § O &7
g St gten arted | Afew @ @
gw 4 Yawt g wwdw Tven ¢ 1 4° amm
cHvaT & TF 98 v Gvdw ® ot W ¥R
FE

ot gw teaid o Paem # Pw fo A
g g | At g w1 abew et ?
gt gw A Tw gud e g & )
e w g e v P o et
g gt at e e P g gt & )
‘qg@ qiw FIEd G AT o, wke WHE
‘1 o g@ Pea # wiw aeee @ e
=§|qhwrd‘an;«nmz}awu?wwﬂ‘e
& am oT e & 7 e w @
Petedve wp A & 1 ow o Traw FE
P gig Tl g @ dww fed @
gty & et & 1w # T v P
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tad afvws @ afvs gmr wF 48 =
aeft | 7w fed § Pr ot Paslt swend
@t & Paw ot & 72 avd = A
o fr oz T g Fed § e
w1 aaE ¢ OF 9T wven e SaEw
ot ot W B FT T TG T &
aly mrzde gevnEw # atus | 97w
Fhetre @t g@ &w o Tw9d @
oot gAer @ wrer § o qw e
waa qE &7 @ ower & ara el wde
ahr gt ww At ¢ @ e @ aw
i gmear € P8 aedde st g fed
sEreteT & ot ws @ ww wlEd &
wAmer At wa € T W ol e
# wift 3t awe T & To o=/ T 9T
F =6 7p o o Tt § o
T wd ofis @ 9w aiht @ Ff Fw A
i & wafy s &, guswt oFg A o

TS T e & ey zew e et
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[sf Fogrew Pa

I gFeR 3E A IaEt e awd
sl 9 9w Pud o wgvEtad wmer
giwaw @M e v v o
THRT TN I A1 IEE g SEe B
tord v Yaw s At e gwet met
7 Tad @iy a8 ® 9 et e w4 F
. 5T T W M AN a8 wE aw
qEET it ggieaT a9 7 @ & wmits
W T AR e b a, ot
TR aqF SECN THg TG O Al Wi

M w ogEAR gER W AR o1 o

famieat F fie s 373 2 Tuw @
@ ¢ ot A I werd W oot & abw
FlgrmrateT famtedt & T g 1 g
woo e Tt fodt e B T =}
glaw a9t & 1 99 giewnat & qATer
a7 Yo swm, ot ol @ owe & ot
o P s IW @ St g3 g A o
THE ®F TS M | AR qw H
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& gy o wft #? dwr A P w T
P a o2 &7 v sy Ar e @
o Tawd zw & S qzws A @ A
¥ 5t g9 gERt @ oty anr P g
e o oAy # A TR Aww g
w7 ¢ diww aw galg ¥ Pe gis a3
qEEA g% g # § al @ dwd Al
* durerd g T ¢ O TR MEXE T3 gl
st gw Wr e g W aud gAg H
# o 3 qvde w1 2 Tewn P W
Trdz @ wen wE @ wwa, eF aod ol
wgtgy @ agw s afed T g gt o
2 o TES! U qvde 9% 4G FX M
adT s IS qgr w1 A W B gE
g tegmm ¥ 1 gud atebewm gwo
Yruid & Ao & IvEUH R B BT FvA -
# of ¢ gew o ¥ g deat
gmem @ eftvar @ Pram &
afgd 1| 7w wree F it R @ o g
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mamqquﬁm
Py ag ot Prole” o’ ¢ wg o wiw o @
fod o @t wemr ¢ dfew qiw af @
fim arr P vt Pamrget ot wne @
ay I qemn FEe 6 oF ¢ uwt
frale st ame mw am feteee @

It ez ol ree At mtRw Ry
w1 w9ar Aic &) & At fe gt af @ aw
= o v A A w1 P s &

gz Ot mEwtEar  swwd {wd tomr

# gt o & aft o s agigw @ wEm
b mw g gx afraiwaaed st a9 fawd
2 Pt 3% A a9 1 3 w=T @ AW
A AT WIS FH FY | AET A%
g aigy Pald @ owaw § gEer
gmix @t s @ & 't @ gy s
¢ Px s Pomr w7 deee g e @
w0

fication (Parliament and

Part C States Legisla-
tures) Second
Amendment Bill. .

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved-Scheduled Castes):
I have gone through this Report very
carefully and I am very glad to say
that it has been completed sooner
than was expected.

I remember that in 1950 when I
spoke on the railway budget in the
Provisional Parliament, I had made
certain suggestions regarding the
reorganisation or reformation of our
railways.

Mr. Deputy-Speaker: The hon
Member may stop now. He may
resume tomOrrow.

5 P,

PREVENTION OF DISQUALIFICA-

TION (PARLIAMENT AND PART

C STATES'  LEGISLATURES)
SECOND AMENDMENT BILL

The Minister in the Ministry of
Law (Shri Pataskar): I beg io move
for leave to Introduce~a Bill fur-
ther to amend the Prevention of Dis-
qualification {Parhament and Part C
States Legislatures) Act, 1953.

Mr. Deputy-Speaker: The question
is: .
" “That leave be granted to in-
troduce a Bill further to amend
the Prevention of Disqualification

‘ (Parliament and Part C States
Legislatures) Act, 1953."

The motion was adopted.

Shri Pataskar: I introduce the Bill

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday
the 16th December, 1954





